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BEFORE THE NATIONAL GREEN TRIBUNAL
EATERN ZONE BENCH, KOLKATA
Original Application No. 116/2022/EZ

++\IN TIHE MATTER OF

a '@QARANTA ROUT & ORS. ..APPLICANT(S)
NS ;"’/ VERSUS

B OF O & TATE OF ODISHA & ORS. ...RESPONDENT(S)

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2

ri Aditya Goyal, S/o- Dr. Alok Goyal, about 31 years, working as the

1511\;1;& Collector, Baragarh, having office at PO/Dist-Baragarh, Odisha-

e NC&{’\"{\'FESI? ¥
S\ Applens - [
)\ J o5 i5emas, < 168028, do hereby solemnly affirm and declare as under:

| 1.» I am presently working as the District Collector, Baragarh and as
such, I am duly authorized to file this present Affidavit on behalf of
the Respondents.

I am well acquainted with the facts and (;ircumstances of the instant
case which are based on the records of this office, and am, as such,
competent to affirm this Affidavit.

I have read and understood the contents of the present Affidavit. The

contents thereof are true and no part of it is false and nothing material

has been concealed there from.
4, The present Affidavit is being filed only to show the status of the

Respondents’ compliance with the directions passed by this Hon’ble

Tribunal in order dated 23.,03.2023 in O.A.116/2022/EZ. The present

fiidavit does not deal with the other contentions raised by the

—
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Petitioner in O.A. 116/2022/EZ. The answering Respondent reserves
it right to filed a detailed affidavit on merit, if this Hon’ble Tribunal

so deems fit and necessary.

BRIEF BACKGROUND

By way of O.A. 116/2022/EZ filed in this Hon’ble Tribunal the
Applicants challenged the use of Bargarh Municipality Plot Nos.
8355 and 8357, Khata No. 26, and Plot No. 8360, Ac. 1.56 Decimal
in Ward No. 15 as a dumpsite on the ground that the same is located

close to human habitation which is causing air, water and soil

pollution.

The said O.A. was disposed of by this Hon’ble Tribunal vide order

dated 23.03.2023 with the following directions:

“26. We, therefore, dispose of this Original Application with

the following directions: -

(i)  The amount of Rs.1,84,42,800/ - (Rupees One crore
eighty-four lakh forty-two thousand eight hundred
only) shall be deposited by the State Government in
an ESCROW account to be utilized for the
remediation measures for treatment of the legacy
waste as well Bio-mining and all other remedial
measures as may be required for Bargarh
Municipality.

(i) The Municipality has itself proposed setting up of
five Sewage Treatment Plants (STPs) of 125 KLD at
five different locations inside the municipality, we,
therefore, direct the said STPs to be installed and
made operational by 31.12.2023.

(iii) So far as treatment of legacy waste is concerned, we
direct the Bargarh Municipality to ensure complete
treatment of legacy waste through Bio-mining/Micro

CTOR
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Composting Centers/ Material Recovery Facililies
by 31.12.2023.

(iv) The Inspection Report shows that waste is being
transported at present to a common waste disposal
Jacility located at Amasranga, Sundargarh. We
direct that the said dumpsite shall comply with the
directions required in the siting criteria for such
dumpsite as per Schedule I of the Solid Waste
Management Rules, 2016. The dumpsite shall be
provided with a surrounding boundary wall as per
rules.

27. We further direct that till complete remediation of the
legacy waste at the present dumpsite of 51,476 MT is
achieved the present dumpsite shall be secured by a
boundary wall construction of which will be completed
within a period of two months.

28. Legacy waste dumpsites have resulted in huge damage to
the environment and population in the vicinity of such
dumpsites who have suffered in safety, health and
comfort. For compensating them for such damage, one
third of land occupied by legacy dump sites (on
reclamation) needs to be reserved for dense forest and in
the process of afforestation, Campa Funds can be utilized
in accordance with the provisions of Compensatory
Afforestation Fund Management and Planning Authority
Act, 2016 (CAMPA Act).”

7. The present affidavit is being filed pursuant to the order dated
19.03.2025 passed by the Hon’ble National Green Tribunal Eastern
Zone Bench, Kolkata whereby Respondents were directed to file a

affidavit bringing the status of their compliance with order dated

03.2023 passed by this Hon’ble Tribunal in O.A. 116/2022/EZ.
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A.

ii.

iii.

SUBMISSIONS

RE: Direction at Paragraph 26 of the Order dated 23.03.2023

As per the Kind direction passed by this Hon’ble Tribunal in
paragraph 26(i) of order dated 23.03.2023 in O.A. No. 116/2022/EZ,
an amount of Rs.1,84,42,800/- (Rupees One Crore Eighty-Four Lakh
Forty-Two Thousand Eight Hundred Only) was to be deposited by the
State  Government in an ESCROW account, earmarked for
undertaking remedial measures for the treatment of legacy waste,
including bio-mining and any other necessary remedial activities
within the jurisdiction of Bargarh Municipality.

In this context, the Answering Respondent submits that, out of the
above said amount, Rs.1,21,99,000/- (Rupees One Crore Twenty-One
Lakh Ninety-Nine Thousand Only) has been received vide Letter
Nos. 21824, 21830 & 21836 dated 23.10.2024 and Letter Nos. 27921,
27936 & 27942 dated.24.12.2024 issued by the Housing and Urban
Development Department, Bhubaneswar, Odisha. A copy of the
letters dated 23.10.2024 and 24.12.2024 are annexed herewith and
marked as Annexure-A.

It is further submitted that in this connection, the bio-mining process
is currently ongoing in the land bearing Plot Nos. 8355 & 8357 of

hata No.26 in Mouza-Bargarh under Bargarh Tehsil with an extent

B0 L)
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V.

V.

Vii.

As per the latest drone survey conducted by the Bargarh Municipality
on 21.04,2025, the quantity of legacy waste remaining at the
dumpsite has been assessed (o be 4,914.68 MT. ‘The detailed Drone
Survey Report for Bargarh Dump yard is anncxed herewith and
marked as Annexure-B.

The Bargarh Municipality had initially proposed the establishment of
five Sewage Treatment Plants (“STPs”), cach with a capacity of 125
KLD, at five different locations within the Bargarh Municipal Area.
Accordingly, directions were issued to the Municipality to install
these STPs and mvakc them operational by 31.12.2023. However, due
to the non-availability of suitable land within the municipal limits,
and keeping in view the future expansion needs of the town, a
detailed site survey was conducted by the Municipality on the basis
of which it has now been proposed that a single waste water treatment
plant of a capacity of 12 MLD be constructed on Plot No.878,
Ac.2.10 dec, Plot No.880, Ac.0.54 dec., Plot No.881, Ac.5.61 dec.
(Total Ac.8.25 dec.) of Khata No.603 of Mouza-Ruhungia in Tora RI
Circle under BargarhTehsil.

This aforementioned single waster water treatment plant has more

capacity than the five previously proposed STPs in terms of waste

water treating capacity. In this regard, a proposal has been submitted

o the Principal Secretary, Housing and Urban Development
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IX.

Departent,  Bhubaneswar,  Odisha vide letter N0.6624/(G&M)
dated.03.05.2025, seeking approval and necessary action. A copy of
the proposal dated 03.05.2025 submitted to the Principal Sccrctary,
Housing and Urban Development Department, Bhubaneswar, Odisha
vide letter No.6624/(GRM) is annexed herewith and marked as
Annexure-C,

The answering Respondent also submits that the Municipal Council
of Barparh does not directly collect biomedical waste generated by
the various hospitals. The healthcare facilities in Bargarh district
utilize the services of the Common Bio-Medical Waste Treatment
Facility (“CBMWTTF™) located at Sialbahali, Bolangir, operated by
M/s Renewable Envirogic Pvt. Ltd., which was previously dumped at
Amasranga, Sundargarh.

The overall management of biomedical waste generated within the
Bargarh Municipal area has been observed to be compliant with the
provisions of the relevant Biomcdicalv Waste Management Rules,
2016.

The general (non-biomedical) waste generated (rom the hospitals
within the Bargarh Municipal area is collected and managed by the
Municipal Council of Bargarh as a part of its regular solid waste
management system. A copy of letter No. 5669/PH-BMWM-01/2023

ated 25.08.2023 issued by the Directorate of Public Health,



Dell
Pencil


ii.

Department of Health & Family Welfare, Government of Odisha
along with the Notification dated 24.08.2023 on rates to be charged
from HCFs by all the CBWTDFs is annexed herewith and marked as
Annexure-D.

RE: Direction at Paragraph 27 of the Order dated 23.03.2023

The dumpsite has been secured with a boundary wall of 420 feet long
and 12 feet height at Ward No.15, Bargarh Municipality, which helps
in preventing contamination and protecting the surrounding area. A
copy of the still images showing the boundary wall at Ward No.15,
Bargarh Municipality is annexed herewith and marked as Annexure-
E.

RE: Direction at Paragraph 28 of the Order dated 23.03.2023

Finally, the answering Respondent submits that in line with the
directive of this Hon’ble Tribunal that one-third of the area on the
reclaimed dump site is to be reserved as a dense forest, Bargarh
Municipal Council has proposed to take afforestation initiative within
the reclaimed dumpsite area as a means of shouldering responsibility.

In view of the above, a request letter has been sent to the Divisional
Forest Officer (DFO), Bargarh vide Letter No.2038 dated.03.05.2025
by the Executive Officer, Bargarh Municipality, for seeking approval

\and support for undertaking Compensatory Afforestation Plantation in

BARGARH
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No.8355 & 8357 of Khata No.26, Ac.1.56 dec. in Mouza-Bargarh
under Bargarh Tahasil by utilizing the CAMPA Funds accordingly. A
copy of the request letter dated 03.05.2025 issued by the Office of the

Municipal Council of Bargarh is annexed herewith and marked as

Annexure-F,
QL
VERIFICATION

Verified at Q)ot(‘a;ad’\ on this Mt day of May 2025 that the
contents of the above Affidavit are true and correct to the best of my
knowledge derived from official records, no part of it is false and
nothing material has been concealed therein. The Annexures to the

Affidavit are true copes of their respective originals.
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Issue No.

To

AHNEXRE- g

GOVERNMENT OF ODISHA
HOUSING AND URBAN DEVELOPMENT DEPARTMENT

Sanction No. 202465146993 / Sanction Date-23/10/2024

S0 No- 143

HUD-SANT-SCH-0034-2019

The Accounton! Genoral(A & E),
Odisha. Bhubancewar

SaiMadam.

| am direcled 10 convey the sanction / release of Grantn-a:d in favour of

2
]

[

- B ]

10
14
12
13

14

15.
6.

1T

18

20

ry

22

23.

24

25

Gereated By Bswajt Prusty

ANANDAPUR MUNICIPALITY
ANGUL MUNICIPALITY
BALANGIR MUNICIPALITY
BALASORE MUNICIPALITY

- BARBIL MUNICIPALITY

BARAGARH MUNICIPALITY
BARIPADA MUNICIPALITY
BASUDEVPUR MUNICIPALITY

. BELPAHAR MUNICIPALITY

BHADRAK MUNICIPALITY
BHAWANIPATNA MUNICIPALITY
BIRAMITRAPUR MUNICIPALITY
BREAJARAJNAGAR MUNICIPALITY
VYASANAGAR MUNICIPALITY JAJPUR ROAD
CHOUDWAR MUNICIPALITY
DEOGARH MUNICIPALITY
DHENKANAL MUNICIPALITY
GUNUPUR MUNICIPALITY
HINJILICUT MUNICIPALITY
JAGATSINGHPUR MUNICIPALITY
JAJPUR MUNICIPALITY

JAL ESWAR MUNICIPALITY

JATN! MUNICIPALITY

JEYPORE MUNICIPALITY
JHARSUGUDA MUNICIPALITY

* 3% 10.2024

23/10/2024 5.10 PM

Rs. 1544000/ (Rupees Fillcen Lakh Forty Four
Thousand Only. )
Rs. 1538500/ (Rupees quml.ﬂh Thirty Eight

Rs. 1538500/- ?ﬂuplll Fifteen Lakh Tharty Exghl
Thousand Five Hundred Only )
Rs. 1538500+ {Rupees Fifleen Lakh Thirty Eignl
Thousand Five Hungred Only.)
Rs 2510000/ (Rupees Twenty Five Lakh Nineteen
Thousand Only.)

Rs. 1538500/ (Rupeas Filteen Lakh Thirty Eight
ThmumFm Hundred Only. )
fs.1538500/- (Rupees Fifteen Lakh Thaty Exght
Thousand Frve Hundred Only.)
Rs.1538500/- (Rupoes Fifleen Lakh Thirty Eignt
Thousand Five Hundreda Only )
Rs 8376000/ (Rupees Eighly Three Lakh Seventy
Six Thousand Only.)
Rs TE53000/- (Rupees Seventy Six Lakh Fifty Thiee
Thousand Only. }
Rs.247000/- (Rupees Four Lakh Forty Seven
Thousand Only.)
Rs 1538500/- (Rupees Fifteon Lakh Thirty Eight
Thousand Five Hundred Only )
Rs 1538500/- (Rupees Fifltoen Lakh Tharty Eight
Thousand Five Hundred Only. )
Rs.1538500/- {Rupees Fillean Lakh Thirty Eight
Thousand Five Hundrod Only. )
Hs.42000/- (Rupees Ferty Two Thousand Only. )

Rs. 1538500/- [Rupees Fitosn Lakh Thirty Fighl
Thousand Five Hundred Only. )
Rs. 158000/ (Rupees One Lakh Fifty Eighd Thousand

Only.)
Rs.1538500/- (Rupeas Fifleen Lakh Thirty Eight
Thousand Five Hundred Onty. )

Rs 1538500/ (Rupees Fifteen Lakh Thirty Eight
Thousand Five Hundred Only,)

Rs 1538500/ (Rupees Fiftloen Lakn Thirty Eight
Thousand Five Hundrod Only )

Rs.1538500/: (Rupees Fifteen Lakn Thirly Cight
Thousand Five Hundred Only.)

Rs. 1538500/ (Rupees Fifteen Lakh Thirty Eight
Thousand Five Hundred Only |

Hs.4311000/- (Rupees Forty Three Lakh Eloven
Thousand Only.) !
Re.25125000/- tﬂupeeﬁl
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Annexure to Schedule-|

1. Saction Ordor No. 202465146983 Dale NA with File No HUD-SANT-SCH-0034-2013

2, 51 of GIA register maintaned by the Sancticn Authonty / Counter Signing Authonily

1. Name of the Grantee | GOHUDULBMPLO004A BARAGARH MUNICIPALITY
2 Category of Graniee | Urban Local Bodies|Category)- MUNICIPALITIES{Sub-categaory)

3. Purpose of the Grant : SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF
MUMICIPALITIES FOR FY 2024-25
4 Whether condilional funconditional Unconditional I conditional specily conditions:

5 Amoum sanctioned in cash | Rs. 2512000
& Amount sanctioned n kind {Specify in value and in guaniitative tams) Ry 0
7 Whether Recurnng! Non-Recurning @ Non-Recurring

f. Break-up of the Grant-in-aid (draw! is to be made separataly for salary, Non-salary (OiRers] and crealicn of Captal Assot)

Salary Won-Salary({Others) For craation of Capital Tota
2518000 2519000

8 Tima imil s 31032025 for utilization af GI& now sanclioned .-
10. Whether Grant-in-md Regisier maintained by the Countersigning officer/ Drawing & Disbursing Officer No

11. Desgration of the Countersigning Offlicor

12 Designation of the drawing and disbursamani officer. OLSHUDOJ? - UNDER SECRETARY TO GOVERNMENT
HOUSING & URBAN DEVELOPMENT DEPARTMENT, BHUBANESWAR

131, Name of the Treasury! Special Treasury/ Sub-Treasury in 1882 - Bhubanoswar Spaecial Treasury No 1 OLA
which GIA bl s 1o ba prasented for drawl Campus

14 Detsied Head of Accounis undar which Expenditure is to be booked,

Granis | Major | Sub-Majpr] Mhnor | Sub | Detailed | Object [NP/SPICP|iSector)State/DifChargedd — Normall
Ma. Head Head Head | Head | Head Head {CSP stNone Voted | TASPISCSP

13 2217 05 192 2132 | 4109 908 555 District Seclor | Voted | NORMAL

15, Cumulatve amoun! of Grant-in-aid avaliable with {he Grantee Instilution lor expendilure during the Year.

|. Opening balanze of the unspenl balance as on st day of Apnl af tha year Hs o
I|. Fund 5o far sanclioned! ralgased dunng the year, Rs. o
il Furnd now sanchioned in this year Hs 2519000
1V, Total fund avaiiable with the Grantee dunng the currenl financial year (i = n + i) R 2519000

Hs. o

16 Expenditure so far incurmed dunng the year up o

2518000
17, Balance available for expenditure during the year [15(iv}-16] Rs. m_d
18, Whather U.C. is reguired 1o be furnished
+a_ Ulilisation Certificate lurmished so far during the year undar Repor (=i tin} ) :
Signature yalig

| For the yoar (1-2)

Il For the year (1) F;ﬁ:*;:., @ 0
HI'I-‘.'I"\- -5 L e I R
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A .
o~ il Forthe year 1, il any, (year under report or current financial year} Rs. o
20. Balance U.C. pending
a. As on st Aprll of the year t {year under repart or current financial year) Rs. ¢
b Balance U C. pending 50 far as on date of sanction{20{a)-13(I0)______ Rs. o

21 Whether sudited statement of expenditure is required to be fumnisned, if so indicale the detads. Mo

22, Other Condihion & Stipulation
| Whelher the Grant-m-aid 15 subjec! lo auditiest check by the Accountant General, No

I, Assets created should nol, withoul prior sanclion of Government be disposed of
ancumbered or ulilized for the perpose other than for which Granl-in-aid are sanclioned.

Il The achievement cum performance report should be furnished in annexiure VIl 1o
FD.OM. No-FIN-COD-Rule-0006/-2014-F/2124 1. dL17-07-2014 aicng wath the UC.

IV. The grantee instlulion and the Sanctioning Authority should masntain Assel Register in
the {format.

23. Name and Dasignation of Sanctioning Authorily: Principal Secretary o Govt,, Housing and Urban Development
Depanmont

Signature
MNama
Designation of the Sanchion Issuing Authorily
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GOVERNMENT OF ODISHA
HOUSING AND URBAN DEVELOPMENT DEPARTMENT

Sanction No. 202465147065 / Sanction Dale:23/10/2024

S 0No 1y

HUD-SANT-SCH-0034-201%

Accauntant General(A & E),

Odisha, Bhubaneswar

SiriMadam,

| am directed to convay the sanction / release of Grant-in-gid in favour of

1

2
3

10

11

12

13
14
15

16
17

18
19
20
2
22
23
24

25

Geasrala-d_ By Biswaijit Prusty

ANANDAPUR MUNICIPALITY

_ ANGUL MUNICIPALITY

. BALANGIR MUNICIPALITY

. BALASORE MUNICIFALITY

BARBIL MUNICIPALITY
. BARAGARH MUNICIPALITY
BARIPADA MUMNICIPALITY
BASUDEVPUR MUNICIRALITY
BELPAHAR MUNICIPALITY
HHADRAK MUNICIPALITY
BHAWANIPATNA MUNICIPALITY
BIRAMITRAPUR MUNICIPALITY
BRAJARAJNAGAR MUNICIPALITY
VYASANAGAR MUNICIPALITY JAJPUR ROAD
CHOUDWAR MUNICIPALITY

. DEOGARH MUNICIPALITY
DHENKANAL MUNICIPALITY

GUNUPUR MUNICIPALITY
HINJILICUT MUNICIPALITY
JAGATSINGHPUR MUNICIPALITY
JAJPUR MUNICIPALITY
JALESWAR MUNICIPALITY

JATNI MUNICIPALITY

JEYPORE MUMICIPALITY

JHARSUGUDA MUNICIFALITY

'23/10/2024 5.08 PM

A5 437800/ (Rupeos Four Lakh Thirty Seven
Thousand Nine Hundrad Oniy.)

Rs. 435850/~ (Rupees Four Lakh Thirty Five
Thousand Eight Hundred Fifty Only.)

Rs 845000~ [Rupees Eight Lakh Forty Five
Thousand Only. )

Rs 435850/ {(Rupoes Four Lakh Thirty Five
Thousand Eight Hundred Fifty Only.)
R5.425850/- (Rupeos Four Lakh Thirty Five
Thousand Eight Hundrad Fifty Oniy.)

Ra 714000/ (Rupees Saven Lakh Fourtean
Thousand Cnly )

Rs.435850/- {Rupeas Four Lakh Thrty Five
Thousand Eight Hundrad Fifty Only )

Rz 435850/~ [Rupeos Four Lakh Thirty Five
Thousang Eight Hundred Filty Only.}

Rs 435850/ {(Rupees Four Lakh Thirty Frve
Thousand Eight Hundred Fifty Only.)

Rs. 2373000/~ (Rupees Twenty Three Lakh Sevaenly
Threa Thousand Oniy.)

Rs. 7+ 68000/ (Rupees Twenly One Lakn Sizly Eight
Thousand Only. }

Rs 12a000/- (Rupeas One Lakh Twenty S
Thousand Only.)

Rs 435850 (Rupees Four Lakh Thirly Five
Thousand Eighl Hundred Fifty Only |

fls 435850/ (Rupees Four Lakh Thirtty Five
Thousang Eighl Hundred Filty Oniy.)

Rs 435850/ (Rupees Four Lakh Thirty Fiva
Thousand Eight Hundred Fifty Cinly. |

Rs. 12000/ {Rupees Twalve Thousand Only.)

Rs,435850/- (Rupees Four Lakh Thirty Five
Theusand Eighl Hundrod Fifty Only.)
Re. 45000/- (Rupees Forty Five Thousand Only )

Rs 435850/ {Rupoes Four Lakh Thirly Five
Thousand Eighl Hundeied Fifty Only.)

Rs 435850/ (Rupaas Four Lakh Thirty Five
Thousang Eigh! Hundred Fifty Only )

M5 435850/ {Rupoes Four Lakh Thirty Frve
Thousana Eight Hundred Fifty Oniy.)

R= 43585(- (Rupees Four Lakh Thirty Five
Thousand Erght Hundred Fifty Only.)

R= 435850/ {Rupees Four Lakh Thirty Five
Thousang Eighl Hundrad Fitty Only. }

Rs 1222000 (Rupess Twelve Lakh Twenty Twa
Thousand Only. )

R 711900 (Rupees netean
Thiusand Only. ) iﬁﬁqgw rﬁm
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Annexure lo Schedule-|

1. Saction Order No. 202465147085 Date NA wilh File No, HUD-SANT-SCH-0034-2018

2. S1. ol GIA registar maintaned by the Sanclion Authority # Counter Signing Authorily

1. Name of the Grantee - GOHUDULBMPLDO004 BARAGARH MUNICIPALITY
2. Category of Grantez : Urban Local Bodies|Calegory)- MUNICIPALITIES(Sub-category)

3, Purpose of the Granl | SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT {STATE PLAN) IN FAVOUR OF
MUNICIPALITIES FOR FY 2024-25
4. Whther condilional Junconditional. Unconditional I conditional specify conditions.

5. Amount sanctioned in cash Rs. 714000
B, Ambunt sanctioned in kind (Specity in value and In quantitative lerms) Rs @
7 Whether Recurring! Non-Recurring | Non:Recurring ;

8. Broak-up of the Grant-in-aid {draw! (s to be made separately for salary, Non-salary (Others) and creation of Capitat Assel}

Salary Kon-Salary(Othars) For creation of Capilal Total
714000 714000

9, Time limit is 31/03/2025 for utilization of GIA now sanclioned:-
10. Whathar Grant-in-aid Register maintained by the Counlersigning officer/ Drawing & Disbursing Officer No

11. Designation of the Countersigning Cflicer

12.Designation of the drawing and dishursement officer; OLSHUDOO01 - UNDER SECRETARY TO GOVERNMENT,
HOUSING & URBAN DEVELOPMENT DERPARTMENT. BHUBANESWAR

13. Name of the Treasury/ Special Treasury/ Sub-Treasury in 1RE2 - Bhubaneswar Special Treasury Mo 1| OLA
which GIA bill is to be presented lor drawl, Campus

14. Detailed Head of Accounts under which Expenditure is to be booked,

Grarts | Major | Sub-Major] Minor Sub | Detaded | Objoct NPISPICP {Secior)State/DijCharmed] Normal/
No. Head Head Head Head Haad Head JCSP stfMane Voted | TASP/SCSP
13 2217 a5 T80 l 2132 | 40 g08 555 Distnict Seclor | Voted SC5P

15. Cumulative amount of Grant-in-aia available with the Grantee Institution for axpenditure during the Year,

|, Opening balance of lhe unspent balance as on 1st day of Apnl of Ihe yoar. Hs. ]

II. Fund so far sanclioned! roloasod during the year. Rs. 8]

1N, Fund now sanctioned in this year Rs. 714000

IV, Total fund avallable with the Grantee during the current financial yaar (1 + 1+ ili) Rs 714000

i Rs. o

16. Expenditure so far incurred during the year up lo i
17. Balance availadla far expenditure during the year [15(v}-16] Hs. —_—
L Raguired

1B. Whether U.C. is required to ba furnished

18. Ulilisation Cartificate furnished s far during the year under Reporl (i+i4ii)
I For the year (1-2)
Il For the year (1)
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> lil. For the year 1, if any, (year under report or currenl financial yoar) Rs. 0
20. Balance U.C. pending.

a. Az an 18t Apnl of the year t [year under raport or current financial year] Rs. 0

b.Balance U.C. pending so faras on date of sanction[20(a}-18(/11})] Rs. 0

21, Whether audited statement of expenditure is required 1o be furmished. il so indicate the detads. No

22, Other Condition & Stipulation.
| Whethar the Grant-in-aid is subject to audiltest check by the Accountant General. Na

Il Assets created should not, without prior sanction of Governmen! be disposed of
encumbared or utilized for the purpase other than for which Grant-in-gwd are sanctioned -

IIi. The achievement cum performance repon should be fumished in annaalure VIl 1o
FD.OM, No-FIN-COD-Rulp-0006/-2014-F /21247 0L 17-07-2014 along with the UC.

V. The grantee institution and the Sanctioning Authority should maintain Assel Register in

the formal.
23. Mame and Designalion of Sanctioning Autharly, Principal Secretary to Govt,, Housing and Urban Development
Departmant ]

Signatura

Mame
Dasignation of tho Sanction 1s5uing Authorily

Signature yalid

'H.:HI:E

Bare 20Ot 30

Hssvar D 1 Ay
| rcange 1
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GOVERNMENT OF ODISHA
HOUSING AND URBAN DEVELOPMENT DEPARTMENT

Sanction No. 202465147077 | Sanclion Dale:23/10/2024

S.0-No 149

HUD-SANT-SCH-0034-2018

Issue No. Qiﬁﬂﬁ ]&;‘- 2 Z - i-ﬂ' lﬂﬂﬁf

To,

The Accountanl General(A & E),
Ocdisha, Bhubaneswar.

SirfMadam,

1 am directed o convey the sanction / release of Gq'anl—-naald in favour of
1.

ANANDAPUR MUNICIPALITY

m1 00/~ (Rupaes Five Lakh Ninety Two

nd One Hundred Only.)

2. ANGUL MUNICIPALITY A - Rs.589650/- (Rupees Fiva Lakh Eighty Nine
Lihls s nd Six Hundred Fifty Only.)
3. BALANGIR MUNICIPALITY Rs 143000/~ (Rupees Eleven Lakh Forty Three
sand Oy, )
4. BALASORE MUNICIPALITY fie R5.589650/- (Rupees Five Lakh Eighty Nina
.3 . T e Thu sand Six Hundred Fifty Only.)
5. BARBIL MUNICIPALITY e T Hs.589650/- (Rupeas Five Lakh Eighly Mine
Thousand Six Hundred Filty Only.)
6. BARAGARH MUNICIPALITY Rs.866000/- (Rupess Nine Lakh Skety Six Thousand
Only.)
7. BARIPADA MUNICIPALITY Rs.580650/- (Rupees Five Lakh Ekghty Nine
Thousand Six Huncred Fifty Only.)
8. BASUDEVPUR MUNICIPALITY Rs.589650/- (Rupess Five Lakh Eighly Nine
Thousand Six Hundred Fifty Only.)
9. BELPAHAR MUNICIPALITY B o Rs.580650/- (Rupees Five Lakn Eighty Nine
~ Thousand Six Hundred Fifty Only.)
10. BHADRAK MUNIGIPALITY Rs.3211000/- (Rupees Thirty Twn Lakh Eleven
{ Thousand Only.)
11. BHAWANIPATHNA MUNICIPALITY - | Rs. :.293-4[!004’- (Rupess Twenty Nine Lakh Thirty Four
' - Thousand Only.)
12, BIRAMITRAPUR MUMNICIPALITY | | o BT 1000/ (Rupees One Lakh Saventy Ones
| - Thousand Only. )
13. BRAJARAJNAGAR MUNICIPALITY | SR Rs.580650/- (Rupees Five Lakh Eighty Ning
Thousand Six Hundred Fifty Only. )
14, VYASANAGAR MUNICIPALITY JAJPUR ROAD ‘Rs 583650/ (Rupeas Five Lakh Eihty Nine
-. Thousand Six Hundred Fifty Only.)
15. CHOUDWAR MUNICIPALITY i e oo RsBBIESON- (Rupees Five Lakh Eighty Nine
- P ~—TFhousand Six Hundred Fifty Only.)
16, DEOGARH MUNICIPALITY Rs 16000/- (Rupnes Sixteen Thousand Only,)
17. DHENKANAL MUNICIPALITY Rs.588650/- (Rupees Five Lakh Eighty Nina
Trousand Six Hundred Filty Only.)
18. GUNUPUR MUNICIPALITY Rs.60000/- (Rupess Sty Thousand Only.)
18, HINJLICUT MUNICIPALITY Rs.580650/- (Rupees Five Lakh Eighty Nine
Thousand Sl Hundred Fifty Only. )
20. JAGATSINGHPUR MUNICIPALITY Re.589650/- (Rupees Five Lakh Eighty Ning
Thousand Six Hundred Fifty Only.)
21, JAJPUR MUNICIPALITY Rs.589650/- (Rupeas Five Lakh Eighty Nine
Thousand Six Hundred Fifty Only.)
22. JATNI MUNICIPALITY Rs.589650/- (Rupeas Five Lakh Eighty Nine
Thousand Six Hundred Fitty Only )
23, JEYPORE MUNICIPALITY 5. 1653000/ (Rupesas Sixleen Lakh Fifty Three
Thougand Only.)
24. JHARSUGUDA MUNICIPALITY Rs.9631000/- (Rupees Ninety Six Lakh Thirty Dna
Thousand Qrily.)
25. JODA MUNICIPALITY Rs.589650/- (Rupeas Five Lakh Eighty Nine
Thousand Six HundredSigrratuire ygalid
—
Genarated By: Biswalit Prusty 2311072024 5.07 PM -
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P,
Annexure to Schedule-|
1. Saction Order No, 202465147077 Date NA with File No. HUD-S5ANT-SCH-0034-2019
2. 51 of GIA register maintaned by the Sanction Authority / Counter Signing Authority
1. Name of the Grantes | GOHUDULBMPLOO0S BARAGARH MUNICIPALITY
2. Category of Grantee . Urban Local Bedies{Calegory} MUNICIPALITIES|Sub-calegory)
3. Purpose of the Grant : SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF
MUNICIPALITIES FOR FY 2024-25 T
4. Whether conditional luncenditional. Uncenditional - If conditionat specify conditions:
5. Amount sanctioned in cash . : " Rs. 966000
&. Amount sanctioned in kind (Specify in va}uaf and in quantitative terms) Rs. 0
7. Whathar Racurring/ Non-Recurring : Non-Recurfing - ’..J-ﬁt . |
| g e
7 , b o 1 "
8. Break-up of the Grant-in-aid (drawl is to be mMade separately for salary, Non-galary (Others) and craation of Capital Asset)
1 = 11 -
Salary Non-Salary{Others) Faor craation of Capital Total
BEE000 986000
9. Time limit is 31/03/2025 for utilization of GIA now sanclioned.-
10, Whether Granl-in-aid Register maintained by the Countersigning officer’ Drawing & Disbursing OfficerNe
11. Dasignation of the Countersigning Cfficer
12.Designation of the drawing and disbursement officer: OLSHUDO01. - UNDER SECRETARY TO GOVERNMENT
HOUSING & URBAN DEVELOPMENT DEFARTMENT, BHUBANESWAR
13, Name of the Treasury/ Special Treasury/ Sub-Treasury in 1892 - Bhubaneswar Spacial Treasury No 1| OLA
which GIA bill is to be prasanted for drawl: _ Campus
14. Detailed Head of Accounts undar which Exp_!nt‘.ﬁture is tn.he;mnked_
| . g
Grants | Major | Sub-Major] Minor | Sub | Dotalled | Objoct [NP/SPICP](Sector)State/DifChar Normall
Mo, Head Head Head | Head | Head Head ICSP stiNana Voted TASPISCSP
13 2217 05 Ta8 2132 | 410M 805 555 District Sector | Voted TASF
15, Cumulative amiount of Grant-in-aid available with the Grantea Institution for expenditure duning the Year.
|. Opening balance of the unspenl balance as on 1st day of April of tho yoear, Rs. 1]
[I. Fund so far sanctionad/ released during the year. Rs. ¥
lll. Fund now sanctionad in this year, Rs, 984000
I'v. Total fund availabla with the Grantee during the current financial year (i +1i + iii) Rs. 986000
: Rs. 0
16. Expenditure so far incumred during the year up (o Pr
17, Balance available for axpenditure durng the year [15{iv}-16] Rs, Requirsd
18. Whather U.C. is requirad 10 be furnished
10. Wtilisation Cerificate furnished so far during the year under Report (i+ii+iii) ) '
|. For the year (-2} Eggnature lig
II. For the year (I-1) ﬁw 0 ?
Pasasn O A

ety i
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..},‘ I, For the year L, if any, (year under report or current financial year) Rs. 0
20. Balanca U.C. pending:
a. As on 1st April of the year | (year under repart or current financial year) Hs.
b.Balance U.C. pending so far as on date of sanction[20{a}-19{1I}] Rs. 0

21. Whethar audited statemant of expenditure is required lo be fumished, if so indicale the details. Na

22. Other Condition & Stiputation.
|. Whether the Grant-in-aid is subject to auditfest check by the-Accountant General. Mo

Il. Assets created should not, withoy ’prl_nr zaﬁuum of Gavernment bp isposed of

encumbarad or utilized for the pu nﬂmr than E which Gmnt—in-a are sanclioned.

ill. The achievement cum performan rﬁ:mrl mished in pm:mra Vil to -
14-Fi21241. ’wum glong with the UC.

FD.OM. Ne-FIN-COD-Rule-0006/-

IV. The grantee instilution and the S%mﬁumng Auﬂ'narw should rnamldm Asset Register in
the format,

23. Name and Designation of Sanctioning Aumnnly* Principal Secrelary to Gowt,, Housing and Urban Development
Departmant - =

Signalure

Signature yglid
e

Ele 730t =
P Agertds
:mmm )
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GOVERNMENT OF ODISHA
HOUSING AND URBAN DEVELOPMENT DEPARTMENT

Sanction MNo. 202468690234 / Sanction Date:24/12/2024

S,{,?/Vg&&-;\

File No. HUD-SANT-SCH-0034-2019

Issua No. 27':?2 l

Ta,

The Accountant General(A & E),
Qdisha, Bhubaneswar.

SirfMadam,

| am dirested fo convey the sanction / rar«erase of Grant- inald in im-nurol‘

1. ANANDAPUR MUNICIPALITY ||~ -
2. ANGUL MUNICIPALITY il 7 gl s
3. BALANGIR MUNICIPALITY L _'_‘:_‘_;r_

4. BALASORE MUNICIPALITY
5 BARBIL MUNICIPALITY

Diel .24, 12. 200M

0000000/ (Rupees One Crore Only.)
00000/- (Rupees Thirty Lakh Only.)
2000000/- (Rupees One Crore Twonty Lakh

- J
'=Rn 00000/~ (Rupees Thirty Lakh Only.}

Rs. 100[?01]()0! {Rupees Ono Crora Cnly. )

6. BARAGARH MUNICIPALITY

- ﬁamonﬂm {(Rupees Thirty Lakh Only.)

7. BARIPADA MUNICIPALITY

8. BASUDEVPUR MUNICIPALITY
9. BELPAHAR MUNICIPALITY
10, BHADRAK MUNICIPALITY

BHAWANIPATNA MUNICIPALITY
BIRAMITRAPUR MUNICIPALITY -
BRAJARAINAGAR Mumclmuw = e A ,' :_=___-.
VYASANAGAR MUNICIPALITY .mu;»‘ure ROAD

CHOUDWAR MUNICIPALITY | i
£

11.
12.
13
14.
15.

16, DEOGARH MUNICIPALITY

vl
17 ot
18,

79.

DHENKANAL MUNICIPALITY
GUNUPUR MUNICIPALITY |
JAGATSINGHPUR MUNIC|PALITY | i e

Rs 3000000/ (Rupees Thirty Lakh Only.)
Rs.3000000/- (Rupees Thirty Lakh Only.)
Rs.3000000/ {(Rupees Thirty Lakh Only.)
Rs. 16000000/ (Rupees One Grore Sixty Lakh Only.)

Rs.3000000/- {(Rupees Thirly Lakh Only.)

SN S _--an 30000007 {Rupees Thirty Lakh Only.)

Rs 0000000/- (Rupees Cna Crore Only.)
Ra 3000000/~ (Rupees Thirty Lakh Only.)
Rg.H F»CODODM (Rupees One Crore Gnly. )
‘Rs ‘TEDDOGD-DJ— {Rupees One Crore Twanty Lakh

Only)
“Rs.B000000/- (Rupees Ninety Lakh Only.)

R@.}bﬂﬂﬂﬂﬂf {Rupees Thirty Lakh Only.)
Rs.10000000/- (Rupees One Crore Only.)

. JALESWAR MUNIGIPALITY Ul v Rs ANDO0DO0D/- (Ruppes One Crore Only.)

20
21, JATNMI MUNICIPALITY
22, JEYPORE MUNICIPALITY

23, JHARSUGUDA MUNICIPALITY

KENDRAPARA MUNICIPALITY
KHURDA MUNICIPALITY
KORAPUT MUNICIPALITY

24,
25.
26,

27,
28,
25
30.
3.

MALKANGIRI MUNICIPALITY
NABARANGPUR MUNICIPALITY
NOTIFIED AREA COUNCIL NAYAGARH
PARADEEP MUMNICIPALITY
PARALAKHEMUNDI MUNICIPALITY

32, PATTAMUNDAI MUNIGIPALITY

Rs. 10000000/~ (Rupees One Crore Only. )
Rs 16000000/ (Rupeas One Crore Sixty Lakh Only.)

Rs. 12000000/~ (Rupees One Crore Twanty Lakh
Cnly.)
Rs.3000000/- (Rupeas Thirty Lakh Only.}

Rs.3000000/- (Rupees Thirly Lakh Only. )
Rs.16000000/~ (Rupees One Crore Sixty Lakh Oniy.)

Rs. 10000000/~ (Rupees One Crore Oaly.)
Rs. 3000000/ (Rupeas Thirly Lakh Only.)
R=. 10000000/~ (Rupeas One Crore Cnly.)
Rs_10000000/- (Rupees Cne Crore Only.)
Rs. 18000000/ (Rupess One Crore Sixty Lakh Qnly.)

24/12/2024 4 .58 PM

Geneorated By: Biswajit Prusty
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.E-;' Annexure to Schedule-I

1. Saclion Order No. 202488690234 Date NA with File No. HUD-SANT-SCH-0034-2019
2. Sl. of GIA register maintaned by the Sanclion Authority / Counter Signing Authority

1. Name of the Grantee : GOHUDULBMPLOODS BARAGARH MUNICIPALITY
2. Category of Grantee : Urban Local Bodles(Category)- MUNICIPALITIES(Sub-categary)

3. Purpose of the Grant : SANCTION OF FUND UNDER SOLID WASTE MAMNAGEMENT (STATE PLAN) OUT OF
SUPPLEMENTARY BUDGET PROVISION IN FAVOUR OF MUNICIPALITIES FOR FY 2024-25
£. Whether conditional Junconditional. Uncanditjonal —if conditionatspecify-conditions:

W e

i e LG T
i

I
5. Amount sanctioned in cash : 4 % 7| | Rs. 3000000
6. Amount sanclioned in kind (Specily in valus and in qunn!._ualgp torms) = Rs. 0
7. Whether Recurring/ Non-Recurring Nnan:&'::urﬂng + ,._-F- 1 s

[ [

- & i
8, Break-up of the Grant-in-aid (drawl is to be made supaml&i?fﬁr salary, Nnmﬁiary (Others) and creation of Capital Asset)

Salary Naorn-Salary{Othars) For creation of Capital Tota
3000000 3000000

8. Time limit is null for utifization of G|A now sanclicned:-
10. Whether Grant-in-aid Register maintained by the Countersigning officer/ Drawing & Disbursing Officer-No

11, Designation of the Countersigning Officer
12.Designation of the drawing and disbursement officer: OLSHUDO0Y . UNDER SECRETARY TO GOVERNM ENT,

HOUSING & URBAN DEVELOPMENT DEPA T BHUBANESWAR T | |
13. Name of the Treasury/ Special Traasury/ Treastntin'' 4" 48582 - Bht Jmaswar Special Treasury No 11 OLA
which GIA bill is to be presented for drawl: ; Campus - '
14. Datailed Head of Accounts under which Expenditure is to b;bncﬂoad. = I
o i
L = b
Grants | Major | Sub-Major| Minor | Sub [Detailed | Object |NP/SPICP Seclor)State/DilCharged]  Normal/
No. Head Head Head Head Head Head esP stiNone Voted | TASPISCSP
13 217 a5 182 2132 | 41031 s08 SS8E5 | District Seclor | Voled | NORMAL

15. Cumulative amount of Grant-in-aig available with the Grantee Institution Tor expenditure during the Year.

. Opening balance of the unspent balance as an 1st day of April of the year. Rs. 0
II. Fund so far sanctioned/ released during the year. Rs. 0
. Fund now sanctioned in this year, Rs. 3000000
IV. Total fund available with the Grantee during the current financial year (i + ii + i) Rs. 3000000

Rs. 0

16, Expenditure 50 far incurred during the yearup lo

7. Balance available for expenditure during the year [15(lv}-16] Rs. :: e
18. Whether U.C. |s required to be furmishod 9
18. Utllisation Cerfificate furnished so far during the year under Report (i+ii+iii) )

I For the year (1-2) Bignature

Il, For the year {(t-1)
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lil. For the yeart, if any, (year undar report or current financial year) R, 0
20. Balance U.C. pending:
a. As on 1=l Aprll of the year t (year under raport or current financial year) Rs. ¥
b.Balance U.C. pending so far as on date of sanction|20(a)-13(1!1)] Rs. o

21, Whether audited statement of expenditure is raquired to be fumished. if so indicate the details. No

22. Other Condition & Stipulation.
I Whather the Grant-in-aid is subjettto auditiast check by the Accouriant Ganaral, No
ik

Il. Assets created should not, without/prior sanction of Govemment b disposad of
encumbered or ulilized for the purp 34 other than for which Grant-in-aid are sanctioned.

lll. The achievemant cum performande raport shoulds fumnished in snnexture Vil to
FD.0.M. No-FIN-COD-Rule-0006/-2 14-F121241.0448407-2014 along with the UC.

IV. The grantee institution and the Sanctioning Authortty should mantain Asset Registar in

the formal. [
23. Name and Designation of Sanctioning Aqllj'mil-,r: Principal Sacretary to Gowt., Housing and Urban Development
Department i T

L - _— s

O

Signaturs

- MNamea—

Designalion of the Sanction Issuing Autharity

e —
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GOVERNMENT QF-ODISHA
HOUSING AND URBAN DEVEL!
Sancion No. 202488692017 | Sanction
e o,  HUD-SANT-SCH-0034-2019
ssueto. 2736 Did . 24. )12 . oM

Ta,

The Accountan! General{A & E),
Odisha, Bhubaneswar,

21

SirfMadam,

| am direcled to convey the sanction | rolease of Granl-in-aid in favour of

LI R

1

L

2ees

BdaN2REBN

| BERMAMPUR MUNICIPAL CORPORATION
. BHUBANESWAR MUNICIPAL CORPORATION pi
| CUTTACK MUNICIPAL coammhon i~
ROURKELA MUNICIPAL CDHPOP TION
SAMBALPUR MUNICIPAL CO TION

|

R4.10000000+ (Rupees One Crore Only.)
']mtﬂmﬂm Crore Only )

- {Rupoes Threa Croro Onily.)

4. {00000/- (Rupees One Lakh Qniy.)
.11000000/- (Rupees One Crore Ten Lakh Only )

ANANDAPUR MUNICIPALITY |_ e
ANGUL MUNICIPALITY

. BALANGIR MUNICIPALITY

. BALASORE MUNICIPALITY
. BARBIL MUNICIPALITY

. BARAGARH MUNICIPALITY

BARIPADA MUNICIPALITY

. BASUDEVPUR MUNICIPALITY

. BELPAHAR MUNICIPALITY

. BHADRAK MUNICIPALITY

. BHAWAMNIPATNA MUNICIPALITY |
 BIRAMITRAPUR MUNICIPALITY | | oo
. BRAJARAJNAGAR MUNICIPALITY | - S
| VYASANAGAR MUNICIPALITY JAUPUR ROAD

| CHOUDWAR MUNICIPALITY

| DEOGARM MUNICIPALITY

_ DHENKANAL MUNICIPALITY

. GUNUPUR MUNICIPALITY

| JAGATSINGHPUR MUNICIPALITY
| JALESWAR MUNICIPALITY

_ JATNI MUNICIPALITY

. JEYPORE MUNICIPALITY

| JHARSUGUDA MUNICIPALITY

HKENDRAPARA MUNICIPALITY
KHURDA MUNICIPALITY

» KORAPUT MUNICIPALITY
. MALKANGIRI MUNICIPALITY

NABARANGPUR MUNICIPALITY

. NOTIFIED AREA COUNCIL NAYAGARH

PARADEEP MUNICIPALITY

S e

.4500000/- (Rupeas Twonty Five Lakh Only.)
Rs.2500000/- (Rupess Twonty Five Lakh Only.)
Rs. 2500000/- {Rupees Twenty Fiva Lakh Only.)
Rs.2500000/- (Rupeas Twanty Five Lakh Only.)
Rs.2500000/- (Rupees Twenty Fiva Lakh Only.)
R8.2500000/- (Rupoes Twanty Five Lakh Only.)

Ra.2500000/- (Rupees Twanty Five Lakh Only )
" Rs 2500000/ {(Rupees Twenty Five Lakh Only.)

Rs.2500000/- (Rupeas Twenty Five Lakh Only,}
mm‘ (Rupeas Twenly Five Lakh Only.)
(Rupses Twenty Five Lakh Only.)
iﬁwmﬁu (Rupees Twenty Five Lakh Only.)
500000/ (Rupeos Twenty Five Lakh Only.)
mppom {Rupaes Twenty Five Lakh Only )
Rs 2600000/- (Rupees Twenty Five Lakn Only.)

AT e TS -_—-ﬂ;m {Rupees Twanty Five Lakh Only )

Rs 2500000/- (Rupees Twanty Five Lakh Only.)
Rs. 2500000/- (Rupees Twanty Five Lakh Only.)
Rs.2500000/- (Rup=es Twenty Fiva Lakh Only.)
As.2500000/- (Rupeas Twenty Frve Lakh Only.)
Rs 2500000/ {Rupeos Twenly Five Lakh Only )
Rs 2500000/ {Rupwds Twenly Fiva Lakh Only. |
Ra, 2500000/ (Rupses Twenty Five Lakh Only. )
R3.2500000(- (Rupees Twenty Five Lakh Only.)
Rs.2500000/- (Rupeas Twenly Five Lakh Only.)
Rs 2500000/ (Rupees Twenty Five Lakh Oniy. )
Rs. 2500000/ (Rupees Twenty Fova Lakh Only )
Rs.2500000/- (Rupees Twenty Five Lakh Only.)
Rs. 2500000/ (Rupees Twenty Five Laknh Only.)

Genarated By: Biswajil Prusty

41272024 4.55 PM
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Annexure o Schedule-|

1)

1. Saction Order No. 202468692017 Dale NA with File No. HUD-SANT-SCH-0034-2019

2. Sl. of GIA register maintaned by the Sanction Authority / Counter Signing Authority

1. Name of the Grantee : GOHUDULBMPLO0O4 BARAGARH MUNICIPALITY
2. Calegory of Granlee : Urban Local Bodies(Calegory) MUNICIPALITIES(Sub-category)

3, Purpose of the Grant : SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF
ULBs OUT OF SUPPLEMENTARY BUDGET PROVISION FOR FY 2024-25

4. Whether conditicnal /unconditional. Unconditional —{F

5. Amount sanctionad in cash ¢

6. Amount sanctioned in kind (Specify in value and in quantitative terms) b3 Rs. 0
7. Whether Recurring/ Non-Recurring : Nmﬁ{:urrhg )wﬂ .

8. Broak-up of the Grant-in-ald (drawl is to be rﬁada sapﬂrah;iffﬁ_r salary, No _a%lary (Others) and creation of Capital Asset)
: 53

Salary Non-Salary(Othars) For creation of Capital Total
2500000 2500000

8. Time Hmi is null for utilization of GIA now sanctioned:-
10. Whether Grant-in-aid Register maintained by the Countersigning officor/ Drawing & Disbursing Officer:No

11. Designation of the Countersigning Officer -

12.Designation of the drawing end disbursament officer OLSHUDOO1 - UNDER SECRETARY TO GOVERNMENT,
HOUSING & URBAN DEVELOPMENT DEPARTMENT, BHUBANESWAR™ 1 |

13. Name of the Treasury/ Special Treasury! Sub-Treasury In 1892 - Bhubaneswar Special Treasury No 1| OLA
which GIA bill is to be presented for drawl: . Campus |
*4. Delailed Head of Accounts under which Expenditure is to befbooked, |
e * fﬂf [ 5 :_J_
Grants [ Major | Sub-Major] Miner [ Sub [Delailed | Cbjecl |NP/SPICP (Sector)Slate/DifCharged{ Normal/
No. Head Head Head | Head | Head Head ICSP stNone Voled | TASPISCSP
13 217 05 789 2132 | 41091 908 S55 | District Sector | Voled | SCSP

15. Cumulative amount of Grant-in-aid available with the Granlee Institution Tor expendilure during the Year.

. Opening balance of the unspent balance as on 1st day of April of the year, Rs. 0

Il Fund so far sanclioned/ released during the year. Rs 0

Il Fund now sanctionad in this year, Rs. 2500000

IV. Total fund avallable with the Grantee during the current financial yoar (i + i+ i) Rs. 2500000
16. Expenditure so far incurred during the year up to Re, g
17. Balance available for expenditure during the year [15(ivi-16] Rs, ;—::%E
18. Whether U.C. is required 1o be furnished

18. Utilisation Cartificate furnished so far during the year under Report {i+ i+

I. For the year {1-2) ﬁg nature yglig
1. For the year (t-1) R 0
Cutw; ¥

Locefesn
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Ill. For the year t, if any. (year under repart or current financial year) Rs. 0
20. Balance U.C. pending:
a. As on 1st April of tha year t {year under report or current financial year) Rs. o
b.Balance U.C. pending so far as on date of sanction[20{a}-159{111}] Rs 0
21. Whether auditad statement of expanditure is required o be Tumnished, if so indicate the details. No
22, Othar Condition & Stipulation.
I. Whether the Grant-in-aid is subjectto auditftest check by the Accountant General. No

. Assets created should not, withogt|prior sanction of Government be disposod of
encumbered or utilizad for the pu er than for which Granl-in-gid are sanclicned. O

111, The achievement cum parformance repart shouldbe fumished in afinexture VIl 1o
FD.O.M. Mo-FIN-COD-Rule-0006/-3014-F/21241.d54J207-2014 along }mm the UC.

| : |
IV, The grantee Institution and the Aalrmﬂmng Authority should rrmin'l,qin Asset Register in
tha formal. [ |

, :
23, Name and Designation of Sanctioning Autharity: Principal Secretary to Govt. Housing and Urban Developmant
Departmant U : ‘1

Signature

MName-— - -

‘ ‘ . ~ . - -Dasignation of the Sanction Issuing Authonty
|
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# GOVERNMENT OF ODISHA
HOUSING AND URBAN DEVELOPMENT DEPARTMENT S O No- 28
Sanction No. 202468692085 / Sanction Date:24/12/2024
File Mo. HUD-SANT-SCH-0034-2018
Issue No, Q7c?£fa2 Df“;’ M., / Q QQQM
To,

The Accountanl General(A & EJ,
Odisha, Bhubaneswar.

SirfMadam,

| 1z# <
| am directed (o convey Ihe sanction / relea ; of Gmnl—inqnd in tuvour of,

1. BERHAMPUR MUNICIPAL CORPORATION
2. BHUBANESWAR MUNICIPAL CORPORATION ,zﬁ
3. CUTTACK MUNICIPAL conpcmhon o

4. ROURKELA MUNICIPAL CORPORATION

5. SAMBALPUR MUNICIPAL ccnﬁi: ATION

R )
RIRSE A b

,‘ Rs.20000000/- (Rupees Twa Crore Only.)

Fts'; 70000000/- (Rupees Seven Crore Only.)
Fls mumuw {Rupees Two Crore Gnly.)
a 11‘.‘!?0000«‘- {Rupees One Lakh Only.}

. ANANDAPUR MUNICIPALITY | |

1400000/ (Rupess Throe Crora Fourteen Lakh
—ns Eﬂﬂﬂﬂﬂf {Rupeas Twenty Five Lakh Only.)

. ANGUL MUNICIPALITY

. BALANGIR, MUNICIPALITY

. BALASORE MUNICIPALITY
. BARBIL MUNICIPALITY
BARAGARH MUNICIPALITY
. BARIPADA MUNICIPALITY .
. BASUDEVPUR MUNICIPALITY |

. BELFAHAR MUNICIPALITY !

. BHADRAK MUNICIPALITY

. BHAWANIPATNA MUNICIPALITY
. BIRAMITRAPUR MUNICIPALITY |
. BRAJARAINAGAR Wnlcrmuﬂ'
. VYASANAGAR MUNICIPALITY .mp
. CHOUDWAR MUNICIPALITY
. DEOGARH MUNICIPALITY

o

;i

a———

LIV

H‘E ROAD

_-..':-'.i"".

TR Gt | e

‘__'D'__— e

Rs. 2500000 (Rupees Twenty Five Lakh Only,)
Rs. 2500000/ (Rupees Twenly Five Lakh Cnly. )
Rs. 25000007 (Rupses Twonty Five Lakh Only. )
Rs.2500000/- (Rupees Twenty Five Lakh Gnly.)
Rs. 2500000/~ (Rupeas Twenlty Flve Lakh Only.)
Rs. 2500000~ (Rupees Twenty Fivo Lakh Only,)

S
2 -_ i m.mnm, (Rupees Twanly Five Lakh Gnly.)

Rs.2500000/- (Rupess Twenty Five Lakh Only )
Rafzﬁmm- (Rupaes Twenty Five Lakh Only.)
Rg.2500000/- (Rupees Twenty Five Lakh Only,)
s 2500000/- (Rupees Twenty Five Lakh Only.)

-Rs.2600000/- (Rupees Twenty Five Lakh Only.)
'Rs 2500000/- (Rupses Twenty Five Lakh Only.)

Hs.Fﬁ&DDGDJ— (Rupees Twonty Five Lakh Only.)

1 Re 2500000/ (Rupees Twenty Five Lakh Only.)

. DHENKANAL MUNICIFALITY
GUNUPUR MUNICIPALITY
. JAGATSINGHPUR MUNICIPALITY
. JALESWAR MUNICIPALITY
. JATHEMUNICIPALITY
JEYPORE MUNICIPALITY
CJHARSUGUDA MUNICIPALITY
KENDRAFPARA MUNICIPALITY
. KHURDA MUNICIFALITY
31, KORAPUT MUNICIPALITY
32, MALKANGIR!I MUNICIPALITY
33, NABARANGPUR MUNICIPALITY
34. NOTIFIED AREA COUNCIL NAYAGARH
35, PARADEEP MUNICIPALITY

Rs.2500000/- (Rupees Twenty Five Lakh Only.)
Ri5.2500000/- (Rupees Twenty Five Lakh Only,)
Rg.2500000/- {Rupces Tweanty Flve Lakh Only.)
Rs. 2500000/~ (Rupeas Twenty Five Lakh Cniy.)
Rs 2500000/- (Rupeas Twenty Five Lakh Only.)
Ry 2500000/ (Rupees Twenty Five Lakh Only.)
Rs.2500000/- {Rupees Twenty Five Lakh Only.)
Rs.2500000/- (Rupees Twanty Five Lakh Only
Rs. 2500000/~ (Rupees Twenty Five Lakh Only. )
R5.2500000/- (Rupees Twenty Five Lakh Only.)
Rs_ 2600000/ {(Rupess Twenly Five Lakh Only,)
Rs.2500000/- (Rupees Twenty Five Lakh Only.)
Rs.2500000/- (Rupeas Twr:nr‘-l:g,.I Five Lakh ﬂ:)nl&:I )

Generated By: Biswalit Prusty 2411272024 4.54 PM
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~p Annexure to Schedule-|

1. Saction Crder No, 202468692085 Date NA with File No, HUD-SANT-5CH-0034-2019

2. 5l of GIA register maintaned by the Sanction Authority / Counter Signing Authorily

1. Nama of the Grantee : GOHUDULBMPLOO04 BARAGARH MUNICIPALITY
2. Category of Grantee . Urban Local Bodies(Calegory)- MUNICIPALITIES(Sub-category)

3. Purpose of the Granl ; SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN] IN FAVOUR OF
ULBs GUT OF SUPPLEMENTARY BUDGET FHDWSIGN FOR FY 2024-25

4, Whether conditional funconditional. Unnundllima! Ifmndﬂlnmlspﬁc]fy m‘}d}Mns.

I
5. Amount sanctioned In cash : | | Rs. 2500000
6, Amount sanctionad in kind (Specify in valug and In quarﬂiwwms} I Rs.0
7. Whether Recurring! Non-Recuring ; Non-Ri rﬁng e

8. Break-up of the Grant-in-aid (drawl is to be n?a:ia saparately for salary, Nm_m-&qmry {Others) and creation of Capltal Assel)

L]

Salary Naon-Sa [ar}'{dlhm} For creation of Capital Total
2500000 2500000

9. Time limit 2 31/03/2025 for utilization of GIA now sanctioned:-
10. Whather Grant-in-aid Register maintained by tha Countersigning officer/ Drawing & Disbursing OfficerNog

11. Designation of the Countersigning Officer : .

12.Designation of the drawing and disbursemenl officer: OLSHUDODT - UNDER SECRETARY TO GOVERNMENT,
HOUSING & URBAN DEVELOPMENT DEPARTMENT, BHUBANESWAR

13. Name of the Treasury/ Special Treasury/ S 'Trﬂ&aury in 1892 - Bhubaneswar Special Treasury No || OLA
which GIA bill is \o ba presented for drawl: I @ Campus

.

14. Detailed Head of Accounls under which Expandhur& s (o gg.pqlmd

o —

Grants | Major | Sub-Major| Minor Sib [ Deimied Object IHF!EPH.FkSaatw}SimeiDI,Ehalgﬂdl Normal/
No. Head Head Head | Head | Head Head ICSP stiNone Voted | TASPISCSP

13 2217 05 798 2132 | 4108 08 858 Dislrict Seclor | Voled TASP

15. Cumulative amounl of Grant-in-aid avallable with the Grantee Institution for expenditure during the Year.

|. Opening balance of the unspant balance as on 151 day of April of the year. Rs. 0

II. Fund so far sanctioned/ released duning the year. Rs. U

Ik, Fund now sanctioned in this year, Rs. 2500000

V. Total fund available with the Grantea dudng the cument financial year (i + & + iii) Rs. 2500000

16, Expendiiure so far incurred during the year up lo Ry s
2500000

17. Balance available for expanditure during the year [15{iv)-16] Rs.

Rooui
18. Whether U.C. is required to be fumished equired
19. Utilisation Certificate fumished sa far during the year under Report (i+ii+lii) Signature lid

|. For the year (1-2) Em' i

II. For the year (t-1) -Dee s
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1)

lll. For the year t, if any, (year under report or current financial year) Rs. 0
20, Ralanece U.C. pending
a. As on 15t April of the year t {year under report or current financial year} Rs. 0
t.Balance U.C. pending so far as on date of sanction[20(a}-18(1I1} Rs. 0
21. Whether audited stalement of expenditure is required to be fumnished, if so indicate the delails. No
22, Dther Condition & Stipulation.
|. Whether the Grani-in-aid is subj m—mﬁhﬂ'ﬁiﬁﬁw the Amuul?tanl General, Mo
Il. Assats created should not, withoul prior sanclion of Gﬂvmmﬂni b isposed of
encumbared or utllized for the pu other than !’or which Grani-in-ald are sanctioned.
lll. The achisvement cum perlormance report nhmﬂd'bu furnished in annexture Vil to
FD.O.M. Nu—FfN—EGD-Huh—GUW-Z 14-F."Z‘IZ-‘L1 ﬁ!ﬂﬂ?%ﬁm along with the UC.
IV. The grantee inslitution and the nl:humng Aut'hbrl'l'y-hhuuld maunlJ_ n Assetl Registar in
the formal. i
23. Name and Designation of Sanctioning 'ty: Principal Secretary to , Housing and Urpan Development
Department _ pPir 3 T e g
Signature
s ~-Name—
; [ Dnargnnt]:'ln of the Sanction |ssuing Authorty
| .
1
! e
! ]
I
e
Signature yglid
w D 2.0
Mgt


Dell
Pencil


- ANMHEXVRE-B

AN AL

DETAILED
DRONE SURVEY
REPORT FOR BARGARH DUMPYARD,
BARGARH MUNICIPALITY
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1. Scope of Work

3D Vision has been assigned for carrying out Drone survey for Dumpyard In
BARGARH MUNICIPALITY area specified by the client and as per the scope
specifications.

2. Drone Survey

* Location: Bargarh

* Grid Interval =5 x5 m
* 01 day of field work

* Datum — WGS 84

* Grid—UTM Grid

e 7one No.— 44

30 Viswon - "
R ol . r -7 T e R Tty T ATAn 1
warw. Jdvision coin, madl adminE3avisicn.mo.in, B2 IIUDGD00, U'a-2748 1.0 -
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3. Survey Area
The Dumpyard is situated in BARGARH MUNICIPALITY, Bargarh District, Orissa.

o R S e S I 02
www. 3dvision.co in, mail admiri@ddvision zo.in, A2TROOSON0 OETA-2748127 =
30 VIS
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. 4, Equipment
4.1 Hardware

SPS986 RTK Reciver (Base And Trimble 01
Rover)

Laptop Acer 01

Surveyaan Drone Surveyaan 01

_ Table 1: List of Hardwares
4.2 Software

Ares Commander Graehert 2022 Data creation
Ms Office Microsoft 2019 Report Preparation
E Survey Esurveying softech 2023 Volume Caleulation
Table 2: List of Softwares

' 0z
an %nﬁ
W, SOVISION, 0O |1, Ml aamingE JavIsion co i, 82 /GUUD000, 06742748127 (@)
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5.Drone Report

Date 21/04/2025

Total Area Processed 22.02 Hectare(s)

GSD - Orthomosaic 2.47 cm/px

GSD - D_S:f;.-ﬂ-fETM 7.4 cm/px

Total Photos ‘454

Camera Model .GnPru HERO10 Black

Photo Resolution 5568 x 4176 px

GPS & GCP

Surveyaan Proprietary

Legacv Waste Cut Volume 10921.96 Cubic Meter

Weight Of Legacy Waste(450 Kg/Cubic|4914.88 Matric Tonne
Meter) ‘

Note:- Volume to Weight calculation as per “Municipality Solid waste management Manual - Part-11"
(Ministry Of Urban Development) Item No:- 1.4.3.3.1. Recommended weight as

400-500 Kilogram per Cubic meter {Hgf‘msl Hence we have considered for 450 kg,fm for
evaluating MSW.

; 04
30 Vision
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Flight Start Date Time: 03:24:17 PM, 19/04/2025
Flight End Date Time: 03:41:35 PM, 19/04/2025

www. Sdvizion.co.m, mail. admini@3demsion, oo n, B27000W000, G674-2742127 \L
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- 8.Digital Surface Model
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X error [em) Y error f[em)  Z error [em)  Total [cm) image (pix)

Point Name

point 1 -2.31975 | 2.18742 -0.173362 | 3.19314 2.331 (29)
point 2 0.215323 | 0.119859 -0.0216121 | 0.247381 |0.184(21) |
point 3 -0.258372 -0.150508 | -0.00310542 |0.299029 | 1.598 (35)
point 4 0.179335 -2.42319 [0.0592752 | 2.43054 3.142 (21)
points iz’.léé'é'z 0.259906 -0.00158471 | 2.20221 1.623 (31)
Total | 1.43s8s 1.46705 00825181  2.05446 | 1979

EE "ision

Table 5. Control points.
X - Easting, Y - Northing, Z - Altitude,

Wi, JAVISION £0 10, Ml AU Savisan oo In, 827 000000, 06742148127

@)
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Legacy Waste Area Report

38

5l. | Distance | Ground [Formatior Cutting Area Filling Area
No. Cutting Avg Width Area Filling Avg Width Area
Meters | Meters | Meters | Meters | Meters | Meters |5q. Meters| Meters | Meters | Meters [Sq. Meters
Section: 2360359.970
1 7rs0d.zod 177,734 177.200 0.534 0.0000 0.000 0.000 0.000 00000 0.000 0.000
2 773603.244 177,735 177.200 0,535 0.5345 0,040 0.021 0.000 0.0000 0.040 0.000
Total 0.021 0.000
Section: 2360400.000
1 77ie01.181 177741 177.200 0.541  0.0000 0.000 0.000 0.000  0.0000 0.000 0.000
1 773603458 177,745 177.200 0.545 0.5430 0.277 0.150 0,000 0.0000 0277 0.000
Total 0.150 0.000
Section: 2360410.000
1 771596259  177.850 177.200 0.650  0.0000 ¢.000 0.000 0.000  0,0000 0.000 0.000
2 77600000 179.477 177,200 2.277  1.4635 3.741 5.475 0.000 0.0000 3.741 0.000
3 mmsiooon 180.544  177.200 3.344 28105 10,000 2B.105 0.000  0.0000  10.000 0.000
4 7raszo.000 180.277 177200 1.077 32105 10,000 32.105 0.000  0.0000 10.000 0.000
§ 773628.238  179.026 177.200 1.826 2.4515 8.238 20.195 0.000  0.0000 B.238 0.000
Total B5.880 0.000
Section: 2360420.000
1 7masee.se 1790160 177.200 1.960  0.0000 0.000 0.000 0.000 0.0000 0.000 0.000
1 7rassn.000 179.7%  177.200 1.979  1.9693 g.om 0.140 0.000 0.0000 0.071 0.000
3 773600000 181.082 177.200 3.882 2.9305 10.000 29.305 0.000  0.0000 10,000 0.000
4 773610.000 180.880 177.200 3,680 31,7810 10.000 37.810 0.000 0.0000 10.000 0.000
5 7rsez0.000  180.650 177.200 3.450 3.5650 10.000 135.650 0.000 0,0000 10.000 0.000
& 7736000 179.672 177.200 2472 19610 10,000 29.610 0.000  0.0000 10.000 0.000
7 7risq0.000 178,342 177.200 1.742 21070 10,000 Z21.070 0.000  0,0000 10.000 0.000
B 77ied1 974 179.232 177.200 1.032 1.8B870 1.974 3.715 0.000 0.0000 1.974 0,000
Total 157.310 0.000
Section: 2360430.000
1 771584.875 177.735 177.200 0.53% 0.0000 0.000 0.000 0,000  0.0000 0.000 0.000
2 7rise0.000  1BD.IVE 177200 3.178  1.8565 5.125 9.515 0.000  0.0000 5.125 0.000
3 770000 180,786 177,200 3,586 3.3820 10,000 33.820 0.000 0.0000 10.000 0.000
4 mmenooe  180.728 177200 3,525 3.5955 10,000  35.555 0.000 0.0000 10.000 0.000
5 7730000 179.831 177.200 Z.631  3.0780 10,000 30.780 0.000 0.0000 10.000 0.000
6 773630000 178.749 177.200 1.549 2.0900 10,000 20,900 0,000 00000 10.000 0.000
7 773640000 178,358 177.200 1.158 1.3535 10,000 13.535 0.000 00000 10.000 0.000
B 7rasar.a0r  178.348 177.200 1.148  1,1530 1.3M 1,500 0.000  0.0000 1.301 0.000
Total 145,608 0.000
Section: 2360440.000
1 7579966 177.452 177.200 0,252 0.0000 0.000 0.000 0000  0.0000 0.000 0.000
7 773Is60.000 177.465 177.200 0.265 0.2585 0.034 0.009 0.000  0.0000 0.034 0.000
3 77ase0.000 179.975 17700 2.775  1.5200 10,000 15200 0.000  0.0000 10.000 0.000
4 773600000 179.040 177.200 1.840 2.3075  10.000 23.075 0.000 0.0000 10.000 0.000
% 773610000 178,412 177,200 1212 1.5260 10.000 15.260 0.000 0.0000 10,000  0.000
6 77ie0.000 177,741 177.200 0.541 0.8765 10.000 B.765 0.000 0.0000 10.000 0.000
7 rrasaoooo  177.6B0 177,200 0.480 0.5105 10.000 5.105 0.000 0.0000 10.000 0.000
8 771639484 177.870 177.260 0.670 0.5750 9.484 5.453 0,000 0.0000 9,484 0.000
30 Vision e ————————— e AV -K’\I@>
W acvision co.n, maik adming@3dvision e in, B270008000 DET4-FT4B127 A
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Legacy Waste Areag Report

S, | Distance | Ground [Formation Cutting Area Filling Area
No. Cutting Avg Width Area Filling Avg Width Area
Meters | Meters | Meters | Meters | Meters | Meters [5g. Meters] Meters | Meters | Meters |5q. Meters
Total 72.B67 0.000

Section: 2360450,000

1 7ris7s.551 179,955 177.200 2.755  0.0000 0.000 0.000 0,000 0.0000 0.000 0.000
1 77isEg.o00  179.821  177.200 2.61 2.6880 4,447 11.954 0.000  0.0000 4,447 0.000
3 77ase0.000  180.060 177.200 2.860 2.7405 10.000  27.405 0.000  0.0000 10.000 0.000
4 TrIe00.000 179.549 177.200 2.349 1.6045 10,000 26,045 0.000 0.0000 10,000 0.000
5 yrasi0000 177778 177200 0.578  1.4635 10.000 14.635 0,000 0.0000 10.000 0.000
& 7Frie20.000 177.495 177.200 0.295 0.4385 10,000 4385 0.000 0.0000 10.000 0.000
7 m7aeso000 177.529 177,200 0329 0.3120 10.000 3.120 0.000 0.0000 10.000 0.000
8 T73637.814 17B.288 177.200 1.088  0.7085 T.814 5.536 0.000  0.0000 7.814 0.000

Total %3.060 0.000

Section: 2360460.000

1 mas7.3e7 179,764 177,200 2.564  0.0000 0.000 0.000 0,000 0.0000 0.800 0.000
2 77isap.000 180.006 177.100 2.806  2.6850 g8.633 23,180 0.000  0.0000 B.633 0.000
3 y7isepoon 180.070 177.200 2.B70  2.8380 10000 28,380 .000 0.0000 10.000 0.000
4 773A00.000 179,130 177.200 1,930 24000 10.000 24,000 0,000 0.0000 10.000 0.000
5 77i410.000 17B.620 177.200 1.420 1.6750 10,000 16,750 0.000 0.0000 10.000 0.000
& T73e200000 177.817 177,200 0617 1.0185% 10,000 10.185 0.000  0.0000 10,000 0.000
7 7mas3ooo0 177.524 177.200 0.324 04705 10,000 4,705 0.000 0.0000 10.000 0.000
B 773eie 0 177855 177.200 0.655 0.4895 6.120 1.996 Q.000  0.0000 6120 0.000

Total 110.196 0,000

Section: 2360470.000

1 773867.94% 178.084 177.200 0.884 0.0000 0.000 0.000 0.000  0.0000 0.000 0.000
2 FrsToanon  177.241 177200 0.042  0.4630 2.051 0.950 0.000  0.0000 2.051 0.000
3 7rissp0o0 179,626 177.200 1.426 1.2340° 10,000 12.340 0.000 0.0000 10.000 0.000
4 7735%0.000 179441 177.200 2.141 2.3335  10.000 23,335 0000 0.0000 10.000 0.000
5 773600000 179.687 177.100 2,487 Z1.3640 10,000 23.640 0.000 0.0000 10.000 0.000.
& 773610.0000 178,575 177.200 1375 19310 10,000 19310 0.000 0.0000 10.000 0.000
7 rras0o0e 1FF7E7 177.200 0.527 0.9510 10.000 %.510 .000 0.0000 10.000 0.000
8 tmexn0o0 177417 177.200 0.217  0.3720  10.000 3720 0.000 0.0000 10.000 0,000
9 773634503 177.593 177.200 0.393 0.3050 4.503 1.373 0.000  0.0000 4.503 0.000

Total 94,178 0.000

Section: 2360480,000
1 rrasee 205 177.802 177.200 G0.602  0.0000 0.000 0.000 0.000 0.0000 0.000 0.000
2 7rae00.000 178.085 177.200 0.885 0.7435 3.795 2822 0.000 0.0000 3.795 0.000
3 7e10.000  179.599 177.200 2.399 1.6420 10000 16.420 0.000  0.0000 10,000 0.000
4 773670000 177.28% 177200 0,089 1.2440 10000 12.440 0.000 0.0000 10.000 0.000
S 771430.000 177.545 177.200 0.345 0.2170 10.000 1.170 0.000 0.0000 10.000 0.000
& 77iedz.878 177999 177200 0.799 0.5720 1.878 1.646 0.000  0.0000 1878 0.000

Total 35,498 0,000

Section: 23604%90,000

1 773600.297 176,308 177.200 0.000  0.0000 0.000 0.000 0.292  0.0C00 0.000 0.000
2 Trsmarz VFT200 177.200 0.000  0.0000 0.875 0.000 0.000  0.1480 0.875 0.128
3 7ras10.000 180147 177,200 2,947 1.4735 8.828 13.008 0.000  0.0000 8.828 0.000
4 praszn000  177.940 177200 0,740  1.B435 10.000 18,435 0.000 0.0000 10.000 0.000

il
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&, | Distance | Ground fFormation Cutting Area Filling Area
No. Cutting Avg Width Area Filling Avg Width Area
Meters | Meters | Meters | Meters | Meters | Meters |5g. Meters) Meters | Meters | Meters |5g. Meters
5 Traeio.000  177.M13 177,200 0.513 0.6285 10.000 6.165 0.000 0.0000 10.000 (0.000
6 yraennasT 177913 177,200 0,713  0.6130 1.267 0.777 0.000  0.0000 1.267 0.000
Total 38,485 0.128
Section: 2360500,000
1 773s98. 771 177.689 177.200 0.489  0.0000 0.000 0.000 0.000  0.0000 0.000 (0.000
2 yrie0o.co0  178.309  177.200 1109 07990 1.229 0.982 0.000  0.0000 1.229 0000
3 7610000 1BO.699  17F.Z00 3.499  2.3040 10.000 23.040 0.000 0.0000 10.000 0.000
4 yraez0.000 179.062 177.200 1.862 2.64805 10.000 26.805 0.000 0.0000 10,000 0L000
5 7riszee0r  177.583  177.100 0,383 1.1225 9.607 10,784 0.000  0.0000 9.607 0.000
Total 61.611 0.000
Section; 2360510.000
1 77356166 177,902 177.200 0.702  0.0000 0.000 0.000 0.000  0.0000 0.000 0.000
2 773800.000 179,170 177.200 1,970 1.33&0 3.834 5.122 0.000 0.0000 3.834 0.000
3 mmaei0.000 179,930 177200 1.790 2.3800 10.000 23.500 0.000  0.0000 10.000 0.000
4 7736520.000 178.669 177.200 1469 21295 10,000 21,295 0.000 0.0000 10.000 0.000
S yraez7.eer 178,811 177.200 1.611 1.5400 7.8%7 12,181 0.000  0:0000 T.897 0.000
Total 62,378 0.000
Section: 2360520.000
1 77se0se 177,236 177.200 0.036 00000 0.000 0.000 0.000 0.0000 0.000 0.000
2 77300000 178.781 177.200 1.581  0.8085 9.708 7.849 0.000  0.0000 9.708 0.000
3 y73siooo0 179,495  177.200 2.295 1.9380 10.000 19,380 0.000 0.0000 10.000 0.000
4 7raez0.000 177.610 177.200 0410 13525 10,0000 13.525 0000 0.0000 10.000 0.000
5 wraertas? 177,901 177.200 0.701 0.5555 1.167 0.648 0,000  0.0000 1.167 0.000
Total 41,402 0.000
Section: 2380530.000
1 773591941 177.8B82 177.300 0.682  0.0000 0.500 0.000 0,000 0.0000 0,000 0.000
| 2 Traeoo000 1BV 17200 1,571 1.1265 6.059 6.825 0,000 0.0000 6,059 0.000
3 w0000 178296 1.0 1.896 1,333%  10.000: 13.335 0.000 0.000C  10.000 0.000
4 Triare.apt 178,422 177200 1.222 11590 9.401 10.896 0.000  0.0000 g4 0.000
Total 31.056 0.000
Section: 2360540.000
1 773596.639 178,957 1V7.200 1.757  0.0000 0.000 0.000 2.000  0.0000 0.000 0.000
2 773800000 17B.&94 177.200 1.494  1.6255 1,361 5.463 0.000  0.0000 3.361 0.000
3 rrasi0.000 178200 177.200 1,000 12470 10,000  12.470 0.000 00000  10.000 0.000
4 TTIsi4007 178,306 177.200 1,106  1.0530 4,007 4,219 0.000  0.0000 4.007 0.000
Total 12,152 0.000
Section: 2360550.000
1 rase7 g4 178893 177,200 1.693  0.0000 0.000 0.000 0.000 0.0000 0.000 (.000
2 77iebo.000 178.936 177200 1.336  1.5145 2.876 4,356 0.000  0.0000 1.876 0.000
3 rae0.000 178.233 177200 1.033  1.1845 10,000  11.B45 0.000 0.0000 10.000 0.000
4 7736101865 178.191  177.200 (.99 1.0120 0.165 0.167 0.000  0.0000 0.165 0.000
Total 16.368 0.000
Section: 2360560.000
1 773596880 179.089 177.200 1.889  0.0000 (.000 0,000 0,000  0.0000 0.000 0.000
| 2 77300000 178.784 177200  1.584 1.7365 3.120 5418  0.000 0.0000 3120  0.000
I
www. Sdvision.coin, mail admingddvision coun, B2 70002000, 0674-2748127
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Sl. | Distance | Ground [Formatior Cutting Area Filling Area
Mo, Cutting Avg Width Area Filling Avg Width Area
Meters | Meters | Meters | Meters | Meters | Meters 5q, Meters| Meters | Meters | Meters [Sq. Meters
3 Tre0v4sz 178.711  177.200 1.511  1.5475 7.452  11.532 0.000 D.0000 7.452 0.000
Total 16.950 0.000
Section: 2360570.000
1 773596.509  178.606 177.200 1.406 00000 0.000 0.000 0.000 G.0000 0.000 0.000
1 771600000 17B.374 177.200 1.174 12900 3.4 4.503 0.000 0.0000 3.4 0.000
3 773604784 178112 177.200 0912  1.0430 4.764 4,969 0.000 0.0000 4.764 0.000
Total 9.472 0.000
Section: 2360573.356
1 773596735 17B.164 177.200 0.964  0.0000 0.000 0.000 0.000 0.0000 0.000 0.000
1 7T3em 535 178.221 177,200 1.021  0.9925 4.800 4. 764 0.000  0.0000 4.800 0.000
Total 4.764 0.000
13
30 Vismon
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Legacy Waste Volume Report
CTH Section Previous Cutting Valume Filling Volume
Mo, From Section | Difference Width Area Previous Average Volume Area Previous Average Yolume

5. Meters Area 59- Meters |Cubic Meters| Sq. Meters Area 5q. Meters |Cubic Meters
1 2360399970 0.000 0.040 0.0 0,000 0.011 0.000 0.000 0.000 0.000 0.000
2 1360400.000 2380799.970 0.030 0.277 0. 150 0.021 C.086 0.003 0.000 0.000 0.000 0.000
3 2360410.000 2360400.000 10,000 31.979 B5. 8RO 0.150 43.015 430,150 0.000 0.000 (0.000 0.000
4 7360420000 2360410.000 10.000 52.045 157.310 85.880 121.595 1215.950 0,000 0000 0.000 0.000
5 2360430.000 2360420.000 10.000 56,426 145605 157.310 151.458 1514.575 0.000 0,000 0.000 0.000
6 2360440.000 2360430.000 10.000 59.518 T2.867 145.605 109.236 1092.360 0.000 0.000 0.000 C.000
7 2360450.000 2360440,000 10.000 62,261 93.060 T1.867 82964 829.635 (.00 0.000 0,000 0.000
B 2360460.000 2360450000 10.000 64,753 110,196 93.060 101,628 10M6.280 0.000 0.000 0.000 0,000
9 2360470.000 Z360460.000 10.000 66.554 94178 110,196 102,187 1021.870 0.000 0.000 0.000 0.000
10 2360480000 2360470.000 10.000 36.673 15.498 94.178 64.838 648.380 0.000 0.000 0.000 0.000
11 2360490000 2360480.000 10.000 30.970 i8.485 35,498 36.992 369915 0.128 0.000 0.064 0.640
12 2360500.000 2360490.000 10.000 30.836 61.611 38.485 50.048 500.480 0.000 0.128 0.064 0.640
13 2360510.000° 2360500.000 10.000 31.73 62.378 61.611 61.995 619.945 0.000 0.000 0.000 0.000
14 2360520.000 2360510000 10.000 30.875 41.402 62.378 51.890 518.900 0.000 0. 000 0.000 0,000
15 2360530.000 2360520.000 10.000 25.460 31,056 41.402 36.229 362,290 0.000 0,000 10.000 0.000
16 2360540000 2360530000 10.000 17.368 22.152 31.056 16.604 266,040 0.0 0.000 0.000 0.000
17 2360550000 2360540000 10.000 13.041 16,368 22.152 19.1260 192.600 0.000 0.000 0000 0.000
18 2360560000 2360550.000 10,000 10.572 16.950 16. 368 16.659 166,59 0.000 0.000 0.000 0.000
19 2360570.000 2360560000 10.000 8.255% 9.472 16.950 1321 132.110 0.000 0.000 0.000 0.000
20 2360573.356 2360570.000 3.356 4.800 4,764 9.471 7.118 231.888 0.000 0000 0.000 0.000

Total 10921.961 1.280

30 Vision
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OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, BARGARTI

No.XCIH1-04/2025- £ 6 ZYNG & M) Dnte_02. 45 2028
To,
The Principal Sceretary,
Housing & Urban Development Department.
Government ol Odisha, Bhubaneswar
Sub: Proposal to set up Wastewater Treatment Facility in Bargarh
Municipality - regarding.
Sir,

With reference to the subject cited above, 1 am Lo say that, the Excculive
Officer, Bargarh Municipality has submitted a detailed proposal for establishment of a
Wastewater Treatment Facility under Bargarh Municipality, in accordance with the
observations made by the State Pollution Control Board, Sambalpur and the growing
necessity, to manage wastewater generated [rom the municipal arca in an
environmentally sustainable manner to ensure proper management and disposal of

wastewater and to promote to public health.

In this context, the State Pollution Control Board, Sambalpur in their
report has highlighted that the untreated wastewater is being discharged into the Jeera
River, leading to serious water pollution. The Board has advised the installation of a
treatment plant with adequate capacity to prevent further environmental degradation
and safeguard of public health.

The Municipality, in consultation with its technical partner, has

identified the need for a wastewater treatment plant of approx. 12 KLD capacity
041), along with a pumping station near Ward No. 2. The

proposed plant is to be located on the left bank of the Jeera River in Mouza Rungnia,
Tora RI Circle under Bargarh Tahasil. The details of the proposed land, survey data,
and the water testing report are enclosed herewith for your kind perusal and necessary

action.

(projected for the year 2

It is, therefore, requested that the proposal may kindly be considered to

accord necessary approval for establishment of wastewater treatment plant in Bargarh

Municipality.

Enclosures:

Proposal of the Executive Officer, Bargarh Municipality
Waste water Analysis Report by SPCB, Odisha.

Map of proposed treatment process

Land Details of pump station and plant.

Bow =

Yours failh{qliy
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Copy (o the Director, Munlelpnl Administration, Bhubmneswar for

I formation and necessory netion, P( (‘\
a

Collector, Burgarh
Memo No. £6 24 (G &M)Date_ A3, A ¢ 2021
Copy to the PD, DUDA, Buegarh for information and z\n\:i::équry(qcli

A Yy
Collector, Iﬁir |
Memo No._ ¢ £ 22 (G&M)Dnte_g 2, L 2025

Copy to the Bxceutive Officer, Bargarh Municipality for information
nnd neeessary action,
B

Colleetor, BaYgarh
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“OFFICE OF THE MUNICIPAL COUNCIL, BARGARH
- Pin:-768028 (Odisha) Tel, No- 06646-223355/ £, Mall: bargarhmuniciplity.co@genail eore,

LETTER NO. 113/

DATE._2¥ | 64 Javas
To

The Collector & Cistrict Magistrate
Bargarh

Subject: Proposal for Establishmen

t of a Wastewater Treatrnent Facility for Bargarh
Municipality,

Sir

With reference 1o the su bject cited above | would like to bring to your kind atten
In view of the increasing volume of wastewater generated from Bargarh cit
essential to establish a dedicated Wastewater Treatment Plant to ensure proper
disposal, in compliance with environmental regulations and to promote public b

tiGn that,
Y, it has betorne
managermnent and
ealth,

As per the letter received from Dr. 5. N, Nanda, Regional Officer, State Pollution Cartrel
Board (vide letter no. 81/DA, dated 08/01/2025), a report on water analysis has been submiterd
In his report, it has been observed that untreated urban wastewater Is being directly discharged
into the Jeera River at various points, leading to significant pollution of the river.

He has advised for installation of a treatment plant of adequate capacity for treating the
wastewater generated from the municipal area before its disposal

into the Jeera River. A copy of
the polluted water testing report is enclosed for reference.

As per survey done by the Municipality Bargarh with our consultant, Maost of the houzehaold
in the municipality are depend on septic tank for containment of blackwater. A Septage treatment
plant of capacity 30 KLD is constructed at Katapali and made operational from the year 2022 to
manage the black water (Septage) generated in and around the ULB. 3 Nos. of natural drains with

waste water pass through municipal area and falling at the Jeera River near, 1. Law College Bargarh
2. Nadi Pada, near crematorium 3. Balitikra .

After the field reconnaissance, it Is proposed to construct one of pump station near weath
center at ward No TWO and One waste water treatment plant having capacity of approx. 12 ¥LD
(as per data given by the consultant for the year 2041 ) to be constructed at left bank of the Jeera
river in mouza Rungnia RI- Tora to treat the waste water generated from the Municipal area . The
details of the propsed land has given below .
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Khata No | Plaot No Area Village Rl Tahasli
Treatment Plant | 603 878 2.10 Rungnia Tora Bargarh
603 880 0.54 Rungnia Tora Bargarh |
603 881 5.61 Rungnia Tora Bargarh
Pump Station | 10 5147 0.05 Bargarh | Bargarh | Bargarh

This is for your kind information and necessary action .

Enc: 1. Analysis report of waste water sample by

SPCB, Odisha

2. Map of the proposed treatment process .
3. Land details for pump station and plant.

Yours Faiﬁfull
;-ﬂl

Executive Officer
Bargarh Municipality

»
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Tel : 0663-2950151
- Emall ‘rospcb.sambalpur@ospcboard.org
' Webslte : www.ospcboard.odisha.gov.in

“nay OFFICE OF THE REGIONAL OFFICE, SAMBALPUR
27 STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
1070, Hospital Road, Modipara, Sambalpur-768002

Lab. Ref. No. WW/142/01/2024-25 Date: 06.01.2025

ANALYSIS REPORT OF WASTE WATER SAMPLE

Name & Address of the
Industry / Source

: M/s. Bargarh Municipality,
"AVPO/Dist.: Bargarh

Date of Sample Collection/ : 02.01.2025

Submitted on : 02.01.2025

Sample Coliected by/
Submitted by

: Smt. AK. Minj, DES, Er. R.K.Panda, AEE &
Sri M. Pradhan, AES

| Sl.

pH TSS DO BOD COoD
No. | Location of sampling point (mg/l) | (mg/l) | (mgll) (mg/l)
1 Upstream of Jeera River of
Bargarh  Municipality near 7.1 32 4.8 2.4 14
Bargarh Law College
2 Downstream of Jeera River of]
Bargarh  Municipality near
i F‘HEQD pada at old waler 6.6 49 2.0 12 32
| intake point
| Tolerance limits for inland surface e 20
|’ water subject to pollution (15:2296. 6.5-8.5 - min méx -
| 1982) for class B ' 4
| Tolerance limits for inland surface 4.0 30
| water subject to pollution (1S:2296- 6.5-8.5 - min rnéx .
1982) for class C : '

oD

ANALYSED BY:

AsSL Environmental Scientist
Regional Office of Stape Pollution
Control Boaia. Sambalour,

DY. ENV. SGI@NTIST

Deputy Environmental Scientist
Regional Office of State Pollution
Control Board, Sambalpur
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L]
® Tol : 0863-2060161
ke Emoal ‘respob.sambalpur@ospcboard.ery
GBIE A Wobaslte : woww aanchenrd.odisha.gov.in
wihdlly
[ OFFICE OF THE REGIONAL OFFICE, SAMBALPUR

174
o STATE POLLUTION CONTROL BOARD, ODISHA
TMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERMMENT OF ODISHA)
1070, Hospital Road. Modipara, Sambalpur-768002

Lab. Rof. No., OW/143/01/2024-25 Dato: 06.01.2025

ANALYSIS REPORT OF WASTE WATER SAMPLE

Name & Address of the : Mfs, Bargarh Municipality,

Industry / Source AVPOIDist.: Bargarh

Date of Sample Callection/ :02.01.2025

Submitted on :02.01.2025

Sample Collected by/ . Smi. A K, Minj, DES, Er. R.K.Panda, AEE &

Submitted by Sri M. Pradhan, AES
sl. pH TSS DO BOD CcoD
No. | Location of sampling polint (mg/l) | (mg/l) | (mg/l) {mug/l)

1 Open dug well water from Sri
Sabyasachi Tripathy house in
N-W  side of Bargarh, 58 44 2.4 B 32
Municipality solid waste dump
site = 25 ft, from boundary

2 Bore well water from Sri
Babulal Acharya house In N-W,
side of Bargarh Municipality, 6.2 22 2.2 <1.0 8.0
solid waste dump site - 130 ft.
from boundary

3 | Tube well water from East

side of Bargarh Municipallity
solid waste dump site - 20 ft. 7.2 28 4.2 2.0 8.0
from boundary

Acceptable limlits - Drinking water

| specification: IS 10500(2012) | 8585 | - . - .
ANALYSED BY: DY, ENV. SCIENTIST
Assl. Environmental Scientist Deputy Environmental Enleqtral
Regional Office of State Poliution Regional Office of State Pollution

Control Board, Sambalnur, Conlrol Board, Sambalpur
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ReQIQY Fedaling, DIRECTORATE OF PUBLIC HEALTH -
A/ 9816 9aQIQ @RS GRIS  DEPARTMENT OF HEALTH & FAMILY WELFARE \l )

BE4 AR GOVERNMENT OF ODISHA

Letter No. }"é (79 [PH-BMWM- 01/2023 Date._ )G~ X 1623

To,
The Director, Capital Hospital, Bhubaneswar
- The Director, RGH, Rourkela
All the CDM & PHOs (30 districts)
The Superintendent, B.M.G.H, Chandpur, Nayagarh
The Superintendent, IDH, Puri
The Superintendent, Leprosy Home, Cuttack

Sub: - Notification on rates to be charged from HCFs by all the CBWTDFs.

Ref:  File no-21349, dated 24.08.2023 of the Special Secretary to Govt., H & FW Dept., Odisha.

Madam/ Sir,
With reference to the subject and reference cited above; a notification on rates to be

charged from HCFs by all the CBWTDFs has been notified by the Special Secretary to Govt., H
& FW Dept., Odisha which is self-explanatory and hereby forwarded for further

implementation at your level w.e.f. 1** September 2023.

Encl.: Notification as mentioned above.
Yours faithfully

‘ / i é
' Director, pdene l-?glth, Odisha
Memo No. gé 7 v Date. W2 ~-2 2

Copy to MS, SPCB, Odisha for information & necessary action.

o 0 25
DirectoNPubl ¢ Health, Odisha

Memo No. §~é ;/ Date. 2 i Z%
Copy to DHS, Odisha for information & necessary action.
9& - dg'&
Director, Public Health, Odisha
7
MemoNo.__S (5 7?/ Date. y S g2,

Copy to DPHOs/DMO (MS) cum Superintendents (30 Districts) f§r information &

necessary action.
ot
Director, Publ%%ealth, Odisha

IRy Q198 6T @AYeg AfcING! OF B e

State Bio-medical Waste Management Cej
Directorate of Public Health, Odisha, Ground Floor, Heads of the Deptt. Bulding, Bhubaneswar— 751
Telephone No.:- 0674-2999455, Office E Mail ID:-omwm.statecell@odisha gov.in e
odishastatebmweell@gmail.com E

Q& scanned with OKEN Scann



Dell
Pencil


55.

S
\/S@«:'_'_?l‘)y

GOVERNMENT OF ODISHA
HEALTH & FAMILY WELFARE DEPARTMENT

dedekedkk

NOTIFICATION
PT2-HFW-MEI-BIOMED-0001-2015_ 2 13YY9  H/pated 2 -O& 28523

Whereas the revised guidelines for Common Bio Medical Waste Treatment and
Disposal Facilities (CBWTDFs) issued by Central Pollution Control Board (CPCB) on
21.12.2016, it is mandatory to dispose all the biomedical waste generated from a HCF through
a CBWTDF.and discourage disposal through deep burial pits and provides for rates to be
charged from Health Care Facilities (HCFs) by the CBWTDFs has to be decided by the State
Advisory Committee (SAC) constituted under the Bio Medical Waste Management Rules,
2016 in consultation with SPCB (O), IMA and with active participation of all existing CBWTDFs
of the State;

Whereas the SAC constituted by Government of Odisha under the provisions of Rule-
11 of the Bio Medical Waste Management Rules, 2016 on 12.01.2023 took cognizance of the
matter and constituted a committee under the chairmanship of the Special Secretary (PH), H
& FW Department, Government of Odisha with the mandate of recommending a viable,
feasible and uniform treatment charges for all the CBWTDFs in the State taking a rational
view on the revenue received and expenditure incurred and a reasonable return on
investment for consideration of the SAC,;

Whereas the committee so constituted, submitted its report to SAC for reviewing the
same and recommend the rates for different categories of Health Care Facilities;

Whereas SAC meeting held on 05.08.2023 upon considering the recommendations
of the committee and after careful consideration of all the points raised by the CBWTDFs,
IMA and other Government Departments, finalized the rates to be charged from HCFs by all

the CBWTDFs.

it i into force with effect from

Therefore, it is ordered that the following rates shall come into :
01.09.2023 to till 31.08.2025, to be charged by the CBWTDFs in the Statg frc_)m different
{ 6ries of both Govt. and private HCFs. In case any abnormal rlse/escalatnon in mput.c'ost
S‘:: tfig services, the committee, upon the orders of Advisory committee shall consider revision

of rates upon representation from the CBWTDFs.

Suggested Rate
r’/_;;t—e’g’o:ie,soifHCF including AYUSH HCF for Odisha (In

Rs.)

i i ideline
1 Lifting Charges including Non-chlgrmatgd polybag & barczgm as per guideli
1.l lErS‘ ~aed, 1-5 beds, Clinic, Lab, Diagnostic Centre & Resear 2750 per month
Non Be : ;

léigoégtgggz 19 per bed per da

/‘//;///:,//:(;100 beds | 18 per bed per da
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101 & above beds including manpower for Govt. HCFs (1 manpower
fo? eachp100 beds) : g 22 per bed per day
101 & above beds excluding manpower for Private HCFs 19 per bed per day
Blood Bank/ Dental Clinic 2000 per month
2. Transportation Charges
Transportation charges (Plain area) 13.5 per KM
Transportation charges (Uneven terrain area) 16.5 per KM
3. Expired/ NSQ Drugs
Expired medicines including transportation cost (Regular) 60 per Kg
Expired medicines including transportation cost (Legacy) 53 per Kg
Plain area Balasore, Bhadrak, Cuttack, Ganjam, Jagatsinghpur, Jajpur,
Districts (9) Kendrapara, Khordha & Puri
Uneven Angul, Bargarh, Bolangir, Boudh, Dhenkanal, Deogarh, Gajapati,
terrain area Jharsuguda, Kalahandi, Kandhamal, Keonjhar, Koraput, Malkanigiri,
Districts Mayurbhanj, Nabarangpur, Nayagarh, Nuapada, Rayagada, Smablapur,
(21) Sonepur & Sundargarh

The disposal process of all the legacy or accumulated waste by the concerned
CBWTDFs to be completed within one year i.e. by 31.08.2024. Further, disposal of currently
generated expired & NSQ drugs are to be carried in regular manner as per the rate given
above.

The districts are to be covered under service of the existing CBWTDFs as follows:

Name of the CBWTDF Districts to be covered
M/s Sani Clean Pvt. Ltd., Cuttack, Dhenkanal, Jagatsinghpur, Jajpur,
Tangiapada, Khordha Kendrapara, Khordha, Nayagarh & Puri
M/s Mediaid Marketing Services
Pvt. Ltd., Amasarang, Angul, Balasore, Bhadrak, Deogarh, , Jharsuguda,
Sundragarh Keonjhar, Mayurbhanj, Sambalpur & Sundargarh

M/s Mediaid Marketing Services

Pvt. Ltd., Seragarh, Ganjam Gajapati, Ganjam & Kandhamal

Bargarh, Bolangir, Boudh, Kalahandi, Koraput,
Malkanigiri, Nabarangpur, Nuapada, Rayagada &
Sonepur

M/s Renewable Envirogic Pvt.
Ltd., Sialbahali, Bolangir

The concerned CBWTDF agency will implement the barcoding of Biomedical wastes
generated from concerned units of HCF till disposal of waste at CBWTDF & tracking of
vehicles by required hardware & consumables like Barcode sticker as prescribed by OCAC
by which the wastes generated from concerned units of HCF to till disposal of waste. The
whole process being uploaded into the software developed by State through OCAC.

While billing for the services as per the rate schedule fixed above, GST as applicable
will be charged extra by the CBWTDFs.

It was also recommended to make the rates applicable for private’ and central
Government HCF also in the state. The Govt. as well as the pollution control board is putting
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it's endeavour to maximize the treatment and disposal of BMW through CBWTDFs and
minimise captive disposal and improve the capacity utilisation of CBWTDFs. It was appealed
to all CBWTDFs to extend their services in the districts assigned taking all the qualitative
aspects into consideration. This arrangement will change immediately after new CBWTDFs if
any come into operation or capacity expansion of existing CBWTDFs achieved or gap
analysis process is completed.

By order of Commissioner-cum-Secretary to Government

Special Secretary to Government
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OFFICE OF THE MUNICIPAL COUNCIL, BARGARH

pin: -768028(0disha)Tel.No-06646-223355/E.Mail:bargarhmuniciplity.eo@gmail.com

LETTER NO.2038 DATE.O03 /05/ 2025

To

The Divisional Forest Officer (T),
Bargarh Forest Division, Odisha.

Subject: Request for provision of Compensatory Afforestation Plantation in One-Third Area of
Plot No. 8355 & 8357, Khata No. 26, Total Area: Ac.1.56 dec, Mouza- Bargarh.

Sir,
On the subject cited above, | would like to bring to your kind attention that Bargarh
Municipality intends to undertake compensatory afforestation plantation in compliance with

environmental and statutory norms.

At present, a bio-mining process is ongoing over the land bearing Plot No. 8355 & 8357
of Khata No. 26 in Bargarh mouza under Bargarh Tahasil with a total area of Ac. 1.56 dec (One
acre and fifty-six decimals) and the Municipal Council, Bargarh proposes to utilize one-third
portion of the land exclusively for compensatory afforestation.

It is therefore, requested to take necessary steps for carrying out the plantation activity
on the aforementioned land by utilizing Campa funds. A detailed land schedule, trace map is
submitted herewith for kind verification of the proposed site and further processing of the
proposal.

Your Faithfully/ P

/ e
, 0\
0%

Executive Officer,
Bargarh Municipality
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Miscellaneous Application No.01/2025/EZ
In
Original Application No. 116/2022/EZ

IN THE MATTER OF:

RAMAKANTA ROUT & ORS. ...APPLICANT(S)
VERSUS
STATE OF ODISHA & ORS. ...RESPONDENT(S)
VAKALATNAMA

KNOW ALL to whom this present shall come that I, Shri_Aditya Goyal, S/o- Dr.
Alok Goval, working as the District Collector. Baragarh, and under the
authority of all petitioner as directed do hereby appoint:

VARUN MISHRA
47 A———- - (DI722/2021) B
: & SENIOR PANEL COUNSEL 835
e &~ & f UNION OF INDIA -
S - 501, Nilgiri Apartments, R

9, Barakhamba Road, New Delhi 110001
+91-9953325221

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case
authorised him:-

To act appear and plead in the above noted case in this court or in any other
Court in which the same may be tried or heard and also in the appellate Court
including High Court subject to payment of fees separately for each court by
me/us.

To sign, file verify and present pleadings, appeals cross-objections or
petitions for execution review, revision, withdrawal, compromise or other petitions
or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of
opposite party.
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To withdraw or compromise the said case or submit to arbitration any
differences or disputes that may arise touching or in any manner relating to the said
case.

To take execution proceedings.

To deposit, draw and receive money, cheques, cash and grant receipts
hereof and to do all other acts and things which may be necessary to be done for
the progress and in the course of the prosecution of the said case.

To appoint, and instruct any other Legal Practitioner, authorising him to
exercise the power and authority hereby conferred upon the Advocate whenever he
may think fit to do so and to sign the Power of Attorney on our behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts
done by the Advocate or his substitute in the matter as my/our acts, as if done by
me/us to all intents and purposes.

And I/we undertake that I/we or my/our duly authorised agent would
appear in the Court on all hearings and will inform the Advocate for appearance
when the case is called.

And T/we undersigned do hereby agree not to hold the advocate or his
substitute responsible for the result of the said case.

The adjournment costs whenever ordered by the Court shall be of the
Advocate, which he shall receive and retain himself.

And I/we the undersigned do hereby agree that in the event of the whole or
part of the fee agreed by me/us to be paid to the advocate remaining unpaid, he
shall be entitled to withdraw from the prosecution of the said case until the same is
paid up. The fee settled is only for the above case and above Court. I/we hereby
agree that once the fee is paid. I/we will not be entitled for the refund of the same

in any case whatsoever.

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these
presents the contents of which have been understood by me/us on this

Accepted subject to the terms of fees.

P4 0L

ADVOCATE CL
COLLECTOR

BARGARH
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5/12/25, 2:38 PM Tribune Legal Mail - Re: MA No. 1/2025/EZ in OA No. 116/2022/EZ - Ramakant Rout vs. State of OGI?

e O Varun Mishra <varun@vmchambers.com>

Re: MA No. 1/2025/EZ in OA No. 116/2022/EZ - Ramakant Rout vs. State of Odisha

1 message

Varun Mishra <varun@vmchambers.com> 12 May 2025 at 14:38
To: Sankar Pani <sankarprasadpani@gmail.com>

Dear Sir,

Please find attached the compliance affidavit in the captioned matter. Kindly note this will be treated as the proof of
service of the same.

Sincerely

Varun Mishra,

501, Nilgiri Apartments,
9, Barakhamba Road,
Delhi, 110001;

D-6, BJB Nagar,
Bhubaneshwar, 751014
Mob: +91 9953325221

@ Compliance Affidavit.pdf
11590K

https://mail.google.com/mail/u/1/?ik=6089c60f3a&view=pt&search=all&permthid=thread-a:r-324264878141161323&simpl=msg-a:r2044127946431013... 11
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